BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 294 of 2025

In the matter of:

111

News Item titled "From paradise to landfill? Viral video shows famous Himachal Pradesh

hill station turned into a garbage dump" appearing in The Economic Times dated

30.05.2025.
Index

Sr. Particulars Page no.

No.

1. Reply on behalf on Central Pollution Control Board, (CPCB),
respondent no. 2 in the matter of Original Application No. 294/2025 in
compliance to the Hon’ble National Green Tribunal order dated -9
05.06.2025.

2. |Annexure A/1 A copy of Hon’ble NGT order dated 05.06.2025 in O.A 10-12

No. 294/2025.

3. |Annexure A/2 A copy of Solid Waste Management Rules, 2016. 13-103

4. |Annexure A/3 A copy of aforementioned correspondence. 104-105

5. |Annexure A/4 A copy of Action Taken Report dated 11.07.2025. 106-143

Filed by Adv. Amit Singh Chouhan
On behalf of Central Pollution Control Board

Place: Delhi
Dated:30.08.2025


SOBAN SINGH
Typewritten text
1-9

SOBAN SINGH
Typewritten text
10-12

SOBAN SINGH
Typewritten text
13-103

SOBAN SINGH
Typewritten text
104-105

SOBAN SINGH
Typewritten text
106-143


112 1

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 294 of 2025

In the matter of:

News Item titled "From paradise to landfill? Viral video shows famous
Himachal Pradesh hill station turned into a garbage dump" appearing in The

Economic Times dated 30.05.2025.

REPLY ON BEHALF OF RESPONDENT NO. 2, CENTRAL
POLLUTION CONTROL BOARD

1. That Hon’ble NGT vide Order dated 05.06.2025 impleaded the Central
Pollution Control Board (hereinafter referred as CPCB) as Respondent no.
2 in the instant matter. Thereby, the reply is made in succeeding
paragraphs. A Copy of the Order of the Hon’ble National Green Tribunal

dated 05.06.2025 is annexed herewith and marked as Annexure A/1, Page.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and Control of Pollution) Act, 1974. It performs the functions
under The Water (Prevention and Control of Pollution) Act, 1974, The Air
(Prevention and Control of Pollution) Act, 1981, and The Environment

(Protection) Act, 1986.

. That, the original application has been registered suo motu on the basis of

the News Item titled “From paradise to landfill? Viral video shows famous
Himachal Pradesh hill station turned into a garbage dump" appearing in
‘The Economic Times’ dated 30.05.2025”. The news item relates to the

growing problem of garbage pollution in Kasol, a popular hill station in
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Himachal Pradesh. As per the article. videos circulated on social media
platforms depict large mounds of garbage littering in forested areas.
Further, the news item states that the citizens have questioned the apparent
failure of local authorities to enforce basic waste management protocols. It
also questions the relevance of paying a ‘green tax’ before entering

Himachal Pradesh.

. That, the Solid Waste Management Rules, 2016 notified by Ministry of
Environment, Forest & Climate Change for practicing safe & scientific
solid waste management. The duties and responsibilities of various
authorities have been defined in the said rules. The relevant provisions
under the said rules, are mentioned hereunder:
a. “Rule 11: Duties of Secretary-in-Charge, Urban Development
Department of States/UTs
 b. Rule 12: Duties of District Magistrate or District Collector or
Deputy Commissioner.
¢. Rule 13: Duties of the Secretary—in-charge of Village Panchayats or
Rural Development Department in the State and Union territory.
d. Rule 14: Duties of Central Pollution Control Board
e. Rule 15: Duties and responsibilities of local authorities and Village
Panchayats of census towns and urban agglomerations
f. Rule 19: Criteria for duties regarding setting up Solid Waste
processing and treatment facility
g. Rule 20: Criteria and actions to be taken for Solid Waste

Management in hilly Areas.”
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5. That, as per Rule 15 under the Solid Waste Management Rules 2016

(hereinafter referred to as ‘SWM Rules 2016°), the local authorities and
Panchayats are entrusted with the primary responsibility of collection,
segregation, transportation, storage and treatment of municipal solid waste,
maintenance and operation of the solid waste processing sites and

dumpsites etc. in accordance with provisions of these Rules.

. That, as per Clause (zg,) of Rule 15, Local authorities and Panchayats are

entrusted with the primary responsibility to create public awareness
through information, education and communication campaign and educate

the waste generators.

. That, Rule 20 of the Solid Waste Management Rules, 2016 stipulates

that "In the hilly areas, the duties and responsibilities of the local

authorities shall be the same as mentioned in rule 15, with additional

clauses as under:

a. Construction of landfill on the hill shall be avoided. A transfer
station at a suitable enclosed location shall be setup to collect
residual waste from the processing facility and inert waste. A
suitable land shall be identified in the plain areas down the hill
within 25 kilometers for setting up sanitary landfill. The residual
waste from the transfer station shall be disposed of at this sanitary
land(fill.

b. In case of non-availability of such land, efforts shall be made to set
up regional sanitary landfill for the inert and residual waste.

¢. Local body shall frame Bye-laws and prohibit citizen from littering
wastes on the streets and give strict direction to the tourists not to

dispose any waste such as paper, water bottles, liquor bottles, soft

2 9 hug 205



N

drink canes, tetra packs, any other plastic or paper waste on the
streets or down the hills and instead direct to deposit such waste in
the litter bins that shall be placed by the local body at all tourist
destinations.

d. Local body shall arrange to convey the provisions of solid waste
management under the bye-laws to all tourists visiting the hilly
areas at the entry point in the town as well as through the hotels,
guest houses or like where they stay and by putting suitable
hoardings at tourist destinations.

e. Local body may levy solid waste management charge from the
tourist at the entry point to make the solid waste management
services sustainable.

f. The department in-charge of the allocation of land assignment shall
identify and allot suitable space on the hills for setting up
decentralised waste processing facilities. Local body shall set up
such facilities. Step garden system may be adopted for optimum

utilisation of hill space."

A Copy of the Solid Waste Management Rules. 2016 is annexed herewith

and marked as Annexure A/2,

That, CPCB Regional Directorate, Chandigarh requested Himachal
Pradesh State Pollution Control Board (hereinafter referred to as
‘HPSPCB’) to submit action taken report on the matter. vide email dated
22/07/2027, 24/07/2025 and 26/07/2025. In response, HPSPCB provided
the Action Taken Report (hereinafter referred to as ‘ATR’) dated
11/07/2025, through email dated 26/07/2025.

A Copy of the aforementioned correspondence is annexed herewith as

Annexure A/Z Page

2 9 AUG 2026
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A Copy of the Action Taken Report dated 11/07/2025, through email dated
26/07/2025 is annexed herewith and marked as Annexure A/4, Page

. That, as per action taken report (ATR) provided, the Regional Office, Kullu

inspected the site indicated in the said news item on 24/05/2025, on
02/06/2025 and 18/06/2025. During these inspections, dumping/littering of
solid waste was observed at various locations along River Parvati and
forest area

a. On 24/05/2025, huge dump of mixed solid waste by Manikaran

Special Area Development Authority (hereinafter referred to as
*SADA’) was found in the forest area.

b. Further dumping of mixed solid waste was observed at the proposed
Material Recovery Facility (MRF), Kasol on 02/06/2025 and
18/06/2025.

. Accordingly, directions were issued by the HPPCB Regional
Officer, Kullu to the Member Secretary, Manikaran-cum-Town &
Country Planner (TCP), Kullu; Range Officer, Kasol, Forest

Department; and Block Development Officer, Bhuntar.

10.Further, reply was received only from the Member Secretary, Manikaran

cum TCP Kullu vide letter dated 16.06.2025, detailing the actions taken by
SADA. HPPCB has imposed environmental compensation of Rs. 1 lakh
each on Gram Panchayat, Kasol and SADA, Manikaran for dumping of
solid waste which is in violation of the SWM Rules. Additionally, the
Regional Officer, HPPCB, Kullu has recommended imposition of
additional environmental compensation of Rs. 1.90 lakh on SADA, for
non-compliance with earlier directions and continued violations of the said

Rules.
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11.1t is humbly submitted that Hon'ble NGT, in OA No. 606/2018 is
considering the issue of solid waste management in all State/ UTs as per
orders of the Honble Supreme Court dated 02.09.2014 in Writ Petition No.
888/1996. Almitra H. Patel vs. Union of India &Ors.. with regard to solid
waste management. In its Order dated November 07, 2024 in OA 606/2018
w.r.t Himachal Pradesh state . Hon'ble NGT has observed that out of 375
TPD of waste generation. 368 TPD is processed leaving a gap of 7 TPD in
4 ULBs (Manali, Karsog. Nurpur and Nirmad). Hon'ble NGT has further
observed that waste generated from Manali was not getting processed and
details related to the status of disposal had not been provided. Further, the
progress of the remediation of legacy waste was found to be slow in the
state. 2.48.381 tonnes of waste is yet to be remediated. Out of 16 legacy
waste sites, only 6 sites had been completely cleared (Sunder Nagar,
Sarkaghat, Baijnath, Dalhousie and Rewalsar . Hon'ble NGT has
directed the State of Himachal Pradesh to file further Progress Report
within six months of the issue of the Order, keeping in view the
observations of the Hon'ble NGT. The matter was scheduled to be taken up

Wohammad Rexchid | |} for consideration on August 25, 2025.

Regn. No. 46079

SWM & PWM Rules 2016 by the concerned local authorities.

13.That, in light of the above submission, it is respectfully submitted that,
response from the Himachal Pradesh State Pollution Control Board and
Kulu Municipal Corporation may be important to adjudicate the matter,
since the implementation of the provisions of the SWM Rules,
2016. including infrastructure development for collection, storage.

segregation,
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transportation, processing and disposal of municipal solid wastes and its
scientific operation is their collective mandated responsibility under the

SWM Rules, 2016.

14.That this Answering respondent i.e. CPCB, shall abide by any order(s) or

direction(s) passed by this Hon’ble tribunal in the instant OA and render

el
(Divya Sinha)

Scientist ‘F’
Central Pollution Control Board

justice.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 294 of 2025
In the matter of:
News Item titled "From paradise to landfill? Viral video shows famous

Himachal Pradesh hill station turned into a garbage dump" appearing in The

Economic Times dated 30.05.2025.

AFFIDAVIT
I, Divya Sinha, in the capacity of Scientist-F, having office at the Delhi,
Central Pollution Control Board, Parivesh Bhawan. East Arjun Nagar, Delhi,

do hereby solemnly affirm and sincerely state on oath as follows: -

1. That. 1. the deponent herein is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records. and hence. I am competent to verify. sign and

swear this affidavit on behalf of the Respondent CPCB.

. That. the accompanying reply may be read part and parcel of the present
affidavit.

3. That, the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the records maintained during ordinary course of business of
CPCB and available records and documents and the contents of the same

are read over and explained to me and are not repeated herein for the sake

of brevity. W

DEPONEN'E_ ‘
faremy R=er / Divya Sinha@
> ' | Scientist 'F' i
9 9 AUG 2005 . v wired

i | Board
| Pollution antro i
?ﬁ%@mqmﬂﬁm. gmzz)
i 3 i Shange, Govt.
vironment, Forest & Climate C 2ng
"R o s T, faeei—110032

Ry AaH, 4 2
“vesh Bhawan, Fa=’ Ariun Naaar, DH‘N—- |’\003 4
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VERIFICATION
[, Divya Sinha, in the capacity of Scientist-"F’ in Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032, the Respondent
No. 2 herein does hereby verify that the contents of the above paragraphs are

true and correct to the best of my knowledge, information and belief.

Verified at Delhi on tkz Qmm of August, 2025.
Do~
>
DEPONENT
fr==1 / Divya Sinha
’ ientist "'
Yefrs ‘7w | Scient d
| Pollution Control Boar
oty i, 7 )
Wo Environment, Forest & Ciimats Changs, e
| qmm"“ww'ﬁﬂiﬁm
- vesh Bhawan, East Arjun Nagar, Deth

2 9 AUG 2005
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Annexure A/1

Item No. 02
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
(VACATION BENCH)

Original Application No. 294/2025

In Re: News Item titled "From paradise to landfill? Viral video shows famous
Himachal Pradesh hill station turned into a garbage dump" appearing in
‘The Economic Times’ dated 30.05.2025.

Date of hearing: 05.06.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Suo motu.

Respondents: None for the respondents.

ORDER

1. This original application is registered suo-motu based on the news
item titled "From paradise to landfill? Viral video shows famous Himachal
Pradesh hill station turned into a garbage dump" in ‘The Economic Times’
dated 30.05.2025.

2. The news item relates to the growing problem of garbage pollution in
Kasol, a popular hill station in Himachal Pradesh. As per the article viral
videos circulating on social media platforms depict disturbing scenes of
large mounds of garbage littering its forested areas, transforming parts of
this Himalayan paradise into a dumping ground. As pe the article the clips
on social media show alarming visuals: plastic bags, empty bottles, food
wrappers, and other non-biodegradable waste scattered across lush green
patches. According to the news item, citizens have questioned the
apparent failure of local authorities to enforce basic waste management

protocols. It also questions the relevance of paying a ‘green tax’ before
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entering Himachal and whether the money is actually put to the intended
use.

3. The matter above seems to attract the provisions of the Environment
Protection Act, 1986, the Solid Waste Management Rules, 2016 and the

Plastic Waste Management Rules, 2016.

4. The power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha &Ors.” reported in 2021
SCC Online SC 897.

S. Hence, we implead the following as respondents in the matter:

i. Himachal Pradesh State Pollution Control Board,
Through its Member Secretary,
Him Parivesh, Phase-III, New Shimla-171009.
Phone: 0177-2673766.
Email: mspcb-hp@nic.in.

ii.  Central Pollution Control Board (CPCB),
Through its Member Secretary,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
Phone: +91-11-43102030.

Email: mscb.cpcb@nic.in.

iii.  Ministry Of Environment, Forest and Climate Change,
Regional Office (NCZ), 25, Subhash Road, Dehradun - 248001.
Phone: 0135-2750809, 2753010.

Email: moef.ddn@gmail.com.

iv.  Deputy Commissioner, Kullu
Office of the Deputy Commissioner, Dhalpur,
Kullu (H.P.), Pin-175101.
Phone:01902-222727.
Email: de-kul-hp@nic.in.

6. Let notices be issued to the respondents for filing their

10
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response/reply by way of affidavit at least one week before the next date of
hearing.

7. List on 04.08.2025 for further consideration.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
June 05tk 2025
Original Application No. 294/2025
AB

11
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13 Annexure A/2

= Ho Eto THA0-33004/99 REGD. NO. D. L.-33004/99

d ShT
The Gazette of India

EXTRAORDINARY
T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (ii)

IRt | TRV
PUBLISHED BY AUTHORITY
| 861] ¢ feoelt, YhaTX, 31Ut 8, 2016/ 19, 1938
No. 861] NEW DELHI, FRIDAY, APRIL 8, 2016/CHAITRA 19, 1938

T, A AR Sy gRad Jarey

Fferg==T
7% f&=hY, 8 =rf=r, 2016

1.3, 1357(3N).—= 19 Aee Yared [Faw, 2015 FT 2T ARG LA % TG, a9 ST TAa7g
TREAT HATAT HT ATEEAAT €, A1HLA.451 (31) T 3 4, 2015 FT AR & TSI A 11, @2-3, 3T
gT (i) ®§ St arhe & e R s g, S s e wariaa g arer gt st 1 e 3
Sferee (YEree T gATA) W 2000 F AT FEAd §U A SATSRAAT o FIRT 319 e waer =,
2015 % ST &l arra F |1 faAt S srafer it qurie § T3 e $fiT A7 et &0 )

I TSI Al TTAAT ST=aT & a3 4, 2015 T 3T F0s T of;

et srafer % faw % e Fawt o e sratEt a9 Aot v e 5T 5T 9EE ' Y
ERACEIRSERIRIDID .

TgfEr (Feern) stafaaw, 1986 (1986 =T 29) Y & 3, 6 3T 25 g Y& oIf<FaT &1 AT

FA G AT T 319 AT (Y 37 gorra) f=w, 2000, 39 ardt F fam stdemia #vd gu foeg &
StersRoTt & ager fohaT s & a1 e i T ST TR ST 8, T SRt 3 afOreal T YEUH FA o6
forT MeterteT e aamT € ot

1. "fereg A S ww.—
(1) == fRra=t = gfereg ama 3 sratorse yau= (7w, 2016 )
(2) T TSI H THH THTAA ¥ AT F T g |

1750 GI/2016 )]
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

2. AT gFT- ¥ o wow gl e e, ergdt & % fawar, aa & agnieee ST SAeroEt

ARLFT FTT TAT AT STATOAT A, AT &=, Aregioa i Oy, AR ¥ & Tefie &=,

AT, AT o), dEEE 3T gaY, TT TATIATe, (3w fia S, TS ST Feard Gl &

HSAL, AIT-HHT T FHL: T LA G TAT ATTH =T q, T a7 Uidgries Tgcd & TTE1 3T

et sfiw AT Aiha Faforse qatawer (Fveon) stfafaay, 1986 F refiv oot F a=mu 1w Ry & srefi=

o &, % rama wors wie, e, arfrad s Gl oft e St 3 aafire st % A

-

3. afwTaTd- (1) == A=t &, 51 9% G da5f T s smfea 7 8r,- (1) “Frasidl FEE R T

st 1 FrerTrar § S wared 1 gen S frees sadfea w8 et b it g;

2. “HETgeEr SRR F SRS ¥ oadra § Sfaw qwrd w1 gew Sy e sigdfoa wrg
[ERIEERIERIEIE P i

3. "grfae" & ForlRuta, TeF wguwr A A ygur [ afwfy g G sl F =
AT oTg Y T ATFAF2oT AT 31 eraferee o yee=or oie fAoers & Icavardy et s srfsrereor #ir
<1 T s At g

4, ‘A% &7 F Juafeq qufiee” & w1 U FafAw qarEaht gt g 59 gaw she grT avaqw
feahre: afvaor § A fohaT ST aFar g

5. “Saw ffiweor” & o= whrar afsa & S 99 9 9vw S99 39 7 3oared &3 & o
TEASI AT 6T ST FTA(F Gare FT S IEHT ATHEA T AT a1l

6. "HISETHI" ¥ TS SATH AT HAAT ATHAT & ST T TOEFT FTS A 6 AT HlS AT qF AH T
FAT &,

7. “weaadi afem” @ var e T afers sfisa g e 5 SdiEt & stfees & wenfua ear
FATAT ST AT THERI TAT TSI AT F AT S STALeT 6AT ST TH B ATIAE 6
THER YT AT fAaere waeht qiarem % forw swafea ger g % fiaw spefera G s,

8. 'ATE AT A ufAree Iauraw" & AT ¢ T THF st sfEad 100 .. gfafew & 5w & wfers
Sferee ITATRT e & TAT TAH Feal T ALY & [AATN AT IWHHT, 15T TERI 6 [aAmn AT
SUFHAT, T REHEAT, AESHF AT T2ae HFeL Dl FAAAT, TETATAT, ATET M|, THAl, Hiers,
fEreafaemeai, sv= dAferd FeATsl, FEATATEl, gleal, AToeds TATaATsl, arsl, & €l
TRTHT 3T Tt AR G At9Fd wad | €

9. "Iu-fafg" & e M, ST e s st S ersatarT g, s srfarwriar arer &
# =9 et i Tl & & FrEitad A w0 gieeseEs a9 5 oo, atega A a=r
AT &;

10.  “SETOHT AR & AT F HETSEETY Si¥ ST SIerd g0 FoT TiRATI gt o s €;
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[T I-'vs 3(ii) ] RA hT A9 : STHIYRO] 3

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

"Saeefier afrse” T woATRe, FISS FIET AT AT FALAFT T T FIERT AL-STTTaHAIIT,
IT-qAAH, - STAT, T-TREFEAT 3 A1t dfea g e 1500 FFar sy aia
6.3, & ~gaw Frf e 7 2

“FPIEEIHOT T ST TaT T GEHSM AT ST Sqaterd =l Uk UHT HA = ToeaT i g;

“SHRI” T AT AT AT FH ATHIT ST AL FAT FA F o7 AT AT w@rar wiwrr F oy w
FA % forw areft v = yaTe FEA Ay w7 a1 FA

‘g THERLU” & THaE afee dereAt i s g # stavew fuat v afeentia w7
AT I7E ALV, TAT AT FA T o7 F=A AraeT F =T H AT S0 F #0q F FT H 1500 FreAv FAET
& arfers SR T AT -9 A o -t S srferss Hr g afiee 8

" e & ST A SfAree % TEHERIOT FT SATHAH FIA 6 oy et gE qiaesh

FT TITIAT 3T ITIEA & Hq T (Aohedd @aw T qIHAET 67 Iaaria Fr S d g arte
SR AT e F forg sraforse w1 wgaaw aivags F3AT uE;

“RMueE” & sorar, Taer oo, TREeft 9T F Sguer a7 990 a7 qfert F SR By A o o
FAEAT 1 7 T fAfAfEse i o THenw F I Aafee ST AarAres Y AitHT WAt F FE,
TS AT TAGT AT T T3 T ATAW FA7 Fiera e e g;

o TG AUFASE” & =TT T I FHIHF AA(ACE] T8 b g0 92 & H, el &
T AT, TAT RS e wgfua afgat snfy sifewa €

"ER-ER "§UgW" & WA, THI, ATOeT® S, ®Eadi, Jeqmd a7 Bl o7 37 smaeig
TRERT F BT TF STHL 318 AT 1 HU FHIAT 3 o siavia fohell e |emed,
FEHTSI HaT IT ATTCHE, T SAATHI, AT(OTH AT HEARIT FIEAFH AT TRAL § qqA TT Ta90
ZT a7 Tt fa e e & 3 sraferse w1 wwrgor swear off s &

“qrsh AT | SFF-[AFA 20T AUIe2 T RICHT TAt 7 FeT-Fhe | Toe arafaree sfesa 2
3T o Aa3d [T AT, I TAHH0T AU, TTE[ ATIACE ST TATEAFT a1 AT
T ATE SIS o 25

“Guur S T ST T qRE F e frEiat # aee e AT o satoee F Aoee
for orgdY Tt fAehrer g ST i T A i i 2,

"ReaTRa SaTes " & TSR ITITET F Sad FTe & ofd T TATE 6l 318 T ST Hd e+ &
form, GRS STaTet S wTeaE, oA, F iT FiEies Tl ST & FRET IeaTes % Scdariad
AT 2

“gfagr & TET A wraA At & e S awfire ey g aetq geERer g,
TN, HART, [A=HT, TEEHRTOT, TT= AT G fAoar far sirar 2
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

23.

24,

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = et aum/serer su-fateat  ARer F s % forg safafeet 3 e smforse
ST AT SAfrse TEERTOT o T oY e giermsl a2 a9 U SHiAT AT €

g T T REE F sUTag e A g

“YREN ST ST AATATET = FETs, THHL, AR T AT, HILGW, 07 WSO, FreT,
TET AT, A, AT, IAS, TEH, THEHRO TA7 Aae™ & Fafag ot Grarrar of 2;

“Rftag” & U9 S i g ST SF STeed i, AH AT g Tel ©, Tt 6l Thrs qoT
FAEH ATreAt 7 FFTeht T g o e o

"I | I ATTHTH T STATree TR 1 ard w7 & e Fa & o S srafarse =i
ST AT T Aqaord Sort i adeha TR afesd ¢

"FRITETIEE AafAre GATGH" F AT AL, HH UH AT AATACE SATART AA TN g ST GA=oh0i
AR At Ferg, o ol wdiE & saafom 2

“Frenferas" & AT 3= AT & ST 3 i F Avew 7 AT 9w Areww | Fmar g e sad
AT g2 AT Feitera et 1 97 2

"o et & ot == et & g % o sie S siasta sgfa|aer siaees, T9@
AT, ST A, TSR & 3T ARA & A9 Tsat ofiT €9 157 &= | SR Tl
ATg IHHT e €T AT &F T o, fF 2

Tt AT gieT (Teas)” & U g afisd § Set i S 3 q9iire 7 e
e =71 MW 2 7 3o #rE o= Afeaca a7 TaH & et & T arierd 1S saih AT ATHaeor Sr
AT T e A7 e & o 38 9™ a1 39 F 99 39 TAH & (o s = am
Ao 2 § afttg sffae g RaSa srfore g atet, Sara=Ted esoesdl a1 wie O
TS Fae FT TIEFT AATaTT dFe T A & AT Toehl § THFR, gers AT
AR AR T AT T e &

"sratfae fRefieor T srafdre” & s U smafaree st & ST e st g aeray s
IRreR # fRevseor /gt foha o7 ekt 8
"gRET T F=T@F" T AT AT AT ATEAE ATHAT © ST UH ST AT F TZeq 6 fory Fiaem H7

AT g AT TATq war g o siava s [ ofiw s [ g g @ e o
Srfeaea AT ATHFHTT A ¢,

"TTAfRE UG | AFFT S AT FHl Ieh IATEA o S oo A =L, A, HIATAT 3T
Tl T T AATENT TAT A & & A7 et 5ugw &g a1 agdt ey Fam gy Aibtase By
AT ATEATH | T ld FIAT, ISTAT T Z2TET ATHIT

"THERCU" T FTS AATAF TOHAT oreeh G 318 ATFAE H T ST, [ =lhd AT 77 IaaTal
atvafda e %y F oo gafer war afenm €;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qAAHU" T JAFRT S AT HT AT FIha T 72T 7 IS T U IJITaT FHT IcqTaT e
o forT et ATt F w7 § gRatad w hr Jionar AtEa g, e g9 3carai S gaer T §r
TRIT AT Tl [T ST FhT,

"AfdRE" F St e we9w #iY o saEEa Sorefien g1 e § gt SET T« 9% QI
STETET AT AT =t T i aior 7T ;

" U FOT (ARSTH)" T S AqfATe, S wATReH, FIOS, AET AT HAEF AT,
FARIAIFT TaTAT T e S Taforee T FEThe Haed, fHotetor 3fiT Tga= g [T a7 T F
FT F IR ATE] ATITSE THTSH F e 27 Iforda &,

"rafiee S Aqfiee” T v IHE dANd UHT S AT TEHEHYOT FIALTA, ST [AAH AT
srfa e yEeRor % forT o et 8, | TS STuterse ofiw st off srfe 2;

e RO & sfore S waiares F eifaw $ie it v sl s, waet e
AT AT o, gaT o 3T goll TSTohiahe, e, o0 qiEee, Teel T @ar, Teri 1 °adT,
qrerssid, Fasareft, MAgTeT T IES, a9 T TGUURNET Tod a0 A RITAqT T9T JI%ET &
U % T SEEATHS ST Aigd Sehtoqd qraem § giH a7 f[Aftw sraferse sfa g;

“TATEHT AIAL” T T4 50 70 =9, g i a1 a9, ST, FeS M, THEcA
ofTe 3li¥ TS o7 THET JAUTAL F FHerhe FA7 saferg ofevq g,

“FIER" & =7 et & surag A At

"oy e & TEER AT fAaers giEawr wr eatire F e aftaga % forw e werer fRuy ar
THHACTF IT AT T2 AL 6 TATT ST6 AT FT et Hguh A9 &

“QUIFHC” T 19 AT F AT Ferewi sroriq Staw A smfere s siaa Fiu i
THIATAT e srsitas AT srafore fSwe siavia (=g sTafere, i T aFworang
TR TT ALY, FTEATL AT 3T I FHT ART FETHLHE AT, T TRHFSHT (A

o "t i e sraforg off 2, v gerd o gors e ooy
“VaT I & A, goraed, Fea, e, a5, S A afe afava €

“Sq AT T S AT AZSTH T AT AT § 37T T8k SAava =TT ITiEreRaor oiiw o 2
¥ aftta o afeaeT = i & § Ioqe TATESATT ATTIrg, ATorsas eaforg, deee aforg,
GIATT A TS AT FAT A= S—ATATE T AT, AT 7 RS, g ATOdT § g2rs T 4T
TS TTE, S F0 A1, FH T 37 qafire, @il smfoee #1 grese sw=a §g
e srafare siw -srafarse, =6 sraforse, T2 wfer srafore ofF afesa 2;

“gerg AT T Wi srafore & gawvEra B "eeEt siT JEeTt 9 R WS, Wi, e,
&1, T A1 T T T =0T LT H TIE FHIAT AT &

“Refiweor” & 57 Awsreor smfarg &t ST sroeres &t et sEear § afiafdd T afea §
STeT ag AT AT A== T IcTH Aol FAT & Y FIU IH, I-FeTd HIAT JIAT GH ITAE 6
[RAUERR Ok
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49. “wrifashar & ot AT, A, 9T O, G T, GEST, AraStaE I AT AT o Arasitad e
AT YT=ae &, Frlt & F [T 939 A1 ©a 0 gHET qemer STt w1 <4 E STInT %
T, T, HIQT, G TG AT ATMTTH qq * (9hT FIT AT Irg, T T | AL €19 qF eAiaed
FIA § T SATH ATHIT g ToTeeh T B aTeT, Ghi, AT AT UEHT T o7 FHEreT 98 5[
Ty At ARy & § g1 9a €, fF € ofie At o’ ersal # 39 sAThoE €Y A& S
EEICIRR I REERCERE RIS

50. “geefier A" T TTRIT AT AT ToT FLRTE GIT TR FIs 17T STTHRT0r gy g Fle a7

AT o ATTIT & ST SIE AT THERLU AT & Tl AT TATAT AT IHATT T2 379 AT
* e & o e Jard )

51, "SiqTor " F U &A1 F [ AT ITCq FLA AT Grord €T T AL THEHT ST, T
e giaem #r srearfed 7T 7 vt & a8t 7 § afeg afitm

52. "qfEgA" | 319 AUTAE AT a7 AT AT ITATHT SATAF ITATRA AT ATTATIT I T T & TAL
oo e faefY wataofa =1 & 3w o Gf & ffore =7 7 afaffe six sr=erfea afega soret
ST e, FET AT ST IO F9AT T Tt 6 forw wags safosa €,

53. "IqAT" 7 fHET sruforse F |ifaew, wErataE ar Sfaw eqont Ay ween § s f atafza wsfq,
T AT TRAT AT & FSae I raae e ferfaenTeeh & \ar &l F7 FHIaT &;

54. "IUAVHAT " T 1E ATTATE FUG, TREAGT THERT 3T e qarell il Iqerser FIO S Fof AT
AT T T IToT Fed § Af9ree AT 9% wqrara e e ey 2 9 afvra Gt srfeae g
srferaro B afea g

55. “FfH FFE TAMT T FFel HT TI0T Fd g0 FFIEE § gUarad e 6l o [Fedinao gtwar
AT 2

56. “srafirse SIfR=r” & v Tk siasta afeaforg &, Yo a7 <7 wmaATstt atga yeasw =Af=p ar xRy v
T AT TH A@TENT TET TAT I AETHT FTIAT0 AT &, ST ST (A0 I Fd &, AT

e

57. “Irqfree it wHIGAT T VAT YrATHEAT FH AT g S dqE 3 sraforse w1 yege e,
Feldl, TSI, GA=H0, T T i Ao a2 aer 332 G smr =nfge ed e =
TqATTere TATHRAT ST -0 # 92T i gAaH a09q1 F7 &G g0,

58. “@Ufg AT AT T UAT ARF AT ATHAT FT THg ATHAT § ST AITALT ITHEA F &q F [
STATSH T TAT TAAH TRT ST AN 6 FISU AT AT &F [TAHH0 I STl SS{{aehT Aroid
F4 & forw e 71 I megataar & 'y ¥ e F oo wiert, e, seerer qur smfors

e Ffaee & aufors i 9o § =i &9 % o9 gu E;

(2) =aH v O 9r=at ofiT 9&T & orf qRATNT dgl AT AT g, TG S TAE (JIE) SAteea
1986, ST (g e i M=) srfaf=aw, 1974 stor (yguer Famer sfiw e suse e

1977 T ATy (T Famer s A=) stfemaw, 1981 & 9 Atiua ¢, & o< g oI |aterq Arafaaar
HE
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4, FIFATE ITUFHATIN h HAeq. AT AT I~HAT, -

(F)  ITH T IO [T AT AITATE AT TAFFT T A TIF T@TA FATq Fa Ao, i
TSR T & e TRETeRT qufore & fiF sort-aenT et § wetha F3 i qa9a-a97 9
AT ITFErRT gTeT fAeer a7 STfe=[T & I qame o B3 T Sraforst v aiierga sTaferse === arai a1
Sforg SgHATr HT U,

(@) TN T MO e ET Ao A9 AU T FeaE et onfe 39 Icavet & fRmtaret av sie
ETTOET GIT IUeledl LTS TS Teft & AT EAATT TITAHTET GIET FAT (RS (97 ST et Aot § 9ok
AT AT STt AFTRLOT TUferee o forT aam 70 fRed I ST,

(M) HEHTT ST Ereds Aatrte w gUF €9 T A9 of TAT H AR HOMT, S HH1 a8 3¢9+ gaT af,
3T IH ST & foresw srrforse 7w, 2016 % dqa e Fa; =i

() AT URET F I HIY I AACACE ST I (AT FY (9 & e # 99%F w7 § d=iiq
FIT 3 qHT T 9T AT e g RRenaem s Aaes 3,

(2)  FTE AqfIree SR SEE FET oA AU AT AT, GoA ATASAAE AL, A AT STeArorAt F A
ST, T STATUIT 37T 7 T,

(3) =+t sruforee SeoeeRat TR IUETERAT T FT WA FAT ST S ATTACT Tarew ok forw wreia At
#r ufateat & fafafEse G sto;

(4)  FE AFT AT T F FH F FH (49w (@a9 @ I FE # gea o e G
AATTT AT BT T TF |1 HEAT T ATF FT AT Fls AIAST AT TGHIE AT Agl HT | TAT
T AT UH SIS T AT HG T ATIACE & TIFFI 1 FaeqT HOT ST AR ATIASE HT
AT T 3T ATHTRd STHTArSE FAe aTef &l AT ATTICE FIAZIT ATHHTOT T HIUT;

(5) U W TAhAT SO FIARATT F ST Icq=T ATT9cT JH Tk grer duieree yarsT (Reqreee) =ier,

i, fReat, Yo, At & R, aw a= qrem, afesat, wai anfe F oo swgEd 9 @R #iw
SATTAST T TATHIA TTTEHTOT FIT TAT AT AT HST0T FSHT AT 971 A7 ATEA | ST,

(6) =9 FEH F Atggia g it aRE § UF 99 7 a7 gt AarE FeAT Y a9
TTTEraRr &1 AiErT # =4 =t § 7o @R SE=E g smfine i &g o gus #73, 79 &
STIrST T STT-TRT T | UG F2d § TZTAAT 3T TAAFRUT TTHAT T TTierha sTaforee 321 areft
AT TTIEFT TAAFET Dl HITAT AT FIA| T -ATHANT STITACE T T T 9 g T F 38T
TETIAT, ITATT 3T FAEE Fh TTAT ITANHATH o A0 faqere fFFam srowm o sraforees s
TTFERET ZTRT FAT IO STaTrse SAgahatel AT STTHHT i T STus;

(7) = et & afeg=a g9 i avrg § UF a9 % siEw 5,000 a9 {2l F AfAF A5w arer et T
T FHAETT 37T eI ST 0T it AR § 37 [t & For Gfgq S s awfare i a0
B I HAT, TF 70 70 Srafrse 7 SeT-3re T qrai § SUg A § Fgraar FEAT T4 TAAswe A0 a7
qiatera w301 ST srasmaoiir sraforse w1 Sgh I §9a g TRET % $aT §9Iied, ITA1d i F9ee FiiF
FIET FTIIHATI F T e fFFar o o sraforss s arieereor g o9 [efera smtore
THATAT AT ATHFHLIT T HT AT ST,

(8) =7 f=wi F srfegi=a g it A & UF a9 & 38T TAT gled oliT Talie T T 6
AW | =4 M § 797 [T ST 51T S99 1 Sq 9% TIF HAT, TIF 60 70 T9feres F7 F9T-
AT AT H EUE FIA § AT FHIAT TAT [[AAFR00T AT A7 I AT IS ATAT AT T8
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TAAFDT BT HIIAT FEATHT T ST-TamqoiiT sraferee #7 Sgi I a9 g TREY % a7 g4red
ITATHA ST FUTES FLH AT TRATHATHIT F A0 e FFam SIruam| 9 srafarse womei=r TTrasreomgT
o7 RO sraforse TRrgshatsn At sttsrewor v faar srosm

5. T, I AR ATy TRAIT HATAT & FAed.- (1) TITEL, T S T Taad G 97 §
= AT F e i Aidtedd & U et g A "4i=E, T3, a9 $iY Saary Tadd §Aared
FT reerar & i FerT widiedt qiuta & 7o H, SEd Fetaiad afswer arffer g S s
qioE T FATEHIT T Wi & [T F Tl gt 70

(1) seT fEwTe "oy

(2) arfior e WA

(3) THTAR U IACH HATAT

(4) F =TT

(5) T wguor A= A

(6) T =T TFWOT == FE/SGHOT =7 qIHTS, FHRTHT 51T

(7) T T T 5 ergdt e oA, = g

(8) 2T 75T HTHTIN & YTHIVT e ForaT, FohTwe geT

(9) T eTgdt TATHIT =TT, TR FIT

(10) T STRTUET (HHH) 8T, FHTHH 1T

(11) THReTEHTE TS, Hiemsars

(12) =7 o e

2. TH Fesld HIAELr HIATd A T35 39 FaH F ST A7 AlAeT HId ST A wT F:ied & o0
U a9 H FH q FF TF I1€ R TG, a9 2 STqary Tiedd §3ed &1 @Faw= i 1, af amEea® 2y,
TEATTOIT T TRIT| AT T AT AT a9 § T 0T AT ST

6. A8t AT AT & Feieq .- (1) =t T WAoo IR AT T ST &7 h TATHAT
Ty Awferfaa % forg aaeaa Fam, -

(F) 3 AU TIIT GG A & o0 AT TAT ST [t gy B T0 9 a0
HATAT 31T AT ATHHZON T Faed T S TIFATe Tarerd TRArSTe & [Aeara 7 a9 § &7 § 57 UH

T ATETE TATAATHRT FHT TAT FETHT ITT FIA T HATE T,

@) == et & st f e T gy 7 F fiaw gttt F ary wme 7 3519 Auierse e
T TSI AT qAT T 33T AT, oreren siasta sraforse & et &t fifq off 2;

@M T I Aaferse yEee AT ST T orgdt FEeadar id 9% ST 319 S % Hay # q9T
Y i ot 1 F=TT T H TSN TAT HT ST AT HT AN FIAT AT Ieg THT TATAT;

() BT AT Y e H SAHTT Y FSF A7 THTgT 37 JAT Tt 3w e [y & fow
AT T THIL FEAT,

() T AT ST o= ToreTT S TS S9T ST IHHT LAHAT (AT HEAT; 37T
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(F) AT HHTEA AT AR ) HHRL A1 o o003 919 Sl 02 T2, & T &1 AL E140
TeRTT =T e e wTeelT gt qorm aierrstaT e ware 2,

7. IAH AT, T ol S WATIT & Feied.- (1) Ia<a forwmr gt frafater & areaw &, -

(F) T FHFIEE % TS FAHE F AEMAAT 3T FHITUIT; AT

(@) & e F o gw | 9% Sueed wET S99 At g 3T 4 I 6 H 7 I 5
AT H TTETAAF SALHT % AT FIAEE 6 Hg (AT HT GA&T AT ol

8. F AT, ARG THR F FA - FIT HATAT THA T 6 AT .-

(F)  Furee F fAfAwtr ve s & fore 3dwe R sreer it A= Y& S,

(@)  F W 9 e F ITAR F TEET 39T,

@M FTE AT AT S STt SR g Searfad Furee it qurar St 6 o seErmrenerd
T e,

() e T IOET A TE ST F G 9% FA BT ST FLA qET FAE A JAAT H THAAT
IATHT o TN o6 AT % (o107 T Aaer fHata ST wam)

9. e s ¥ wiew.- o e aua 3 % 9reaw § - (F) 3 qufiree 97 s st
T T TaT w7l AT 7 Searied e % forw 2fvw ar g Freife s,

(@) TH A | T (A= i @ Al [Aaee Haraai g1 Sl 431 & (o7 AT=ar aaroT)

10. A7 R Tl St ST TATET F FAA .- T ST TAGNT Hofl ST HATAT T G 6
ATETT | ;-

(F)  ATASE & FSAT TGT FIA AT AT 6 (10 ATELAAT T T GALTSIAF FATIT; 3T

(@) TH AATASE | ST T&T FHd a1 I & (o7 THT Aol IT T8 T&TH FHT|

11, TSAT AR 89 U9 &1 ° g4 fasma & warh = & wdeq.-

(1) ST I1 89 77T &7 | qiug, 7 qgdt Fwe fowmr wafie somee F argEa v [Aees ar
AT T o feers & a1eaw § [Metortad g e 3

(F) = A | qEAT At TEHT F &4 H AT AT ATAL F A(AATEAT, T FEAAT THg AT
T qYET Aed TUETRAT & e § TqST AT 89 I09 &7 F O a7 fifq $i7 3" e qoye
TR AT FEAT S 2 At i ategEar £ e 7 vE v £ sty F faw agd G @ A i
TCET ST AT Tarere =i 3fiT e org<t = Hiia & q9eT gif;

(@) ST ATTASE Y F HIg H AT A ST T T Fd THA TIHALT H ST AT T[S HT
AR AT GRAT FIA TAT T AN ST 3 AT Tae T H AT =T ST TH G0 92 5]

AIfrte F TATT AT AHT F9 5 e 3| saforee & A guest F eufore § w4 T, I,

THHH, TEAT ST ATHATH ITART I T <,

(1) T AT ST oI § FET AT ATAl UF AT HASHATS AT [AAHT I 6 AR TATE
HeFeT BT AT(ACE ] FH FIA H WS TS Agead ol GIHFT HT TR AT ST ST (A J@ee Joredt §
SfOrse FAT AT AT ARTTATIF SAATATE FUGHAT 6 ThHIFL a1 § foweqa anieds frgia saasy
T,

() AT T wTterEen gy = Rt % Svee & haraae wr giafead wer;
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() ST F gy T A w7y giafEa we & oo [ 34 s agd w g S |
AT THERTOT AT AT AL F TF THE 6 (0 &= T Togdl JIHa0 % qa€7 §, o7 AT §F 757 &
H T STEY %l HTEET AT | 319 AT THERT 3T e qiergms sa1iaa F3 & o e &
(@ 2 atere F forw yeEwer o7 e g wnfia v % orw us a F sEw s Fer F
FTES ITIFT G T TZAT AT sMeed GRATAT FLAT 3T Iee A vd ot Asmr gfafagt ar 9w va
TTH AT AT o ATEaT | TS/ 0l AT AT (I START 6T FTSTAT) H T FHe AT,

(@) ST S AT [Ty et e fFanr w5y a7 qRfaa w5 oo A 39 55 200 # sfgw
AETE AT AT 5,000 7 HIeT & ATea a6 6 (e aTeAt I TS 6T T AT0TToT e, HIeATieeF a7 37T -
sETe e % form e FieEr § S srafarse & g, e, e yeener F fore uw e
o e frar smar €;

(3) T St SO, Sl S9aT, SReg 91 & ATt w0 [Haer a7 {6 wie & o &% F7
FH H FHH 5 TAerd wAte AT 9 FgEAT AT TH=H g F forg swefarg 1

(x)  ArTa AniETE smeTe 9 st qiae & 50 . . (A atesn) & g F vt e arer agil #ie
TR % THE & ATAT &5F T Hy AL Al ST H GHL a7 UH TITEaTwe JHEH0 6
Ffca® gaege FT At w2,

() TF AU F YGT H Mgl ST i F &87ar Ao 91 & 9% AUt F [AFH uh
TIEE AT THEEHTOT T SATEAT HTAT,

@ ST Iguer A A ¥ vy wwrHel w06 5 o Tiated & Afed B AU THERL 7 [ua
Tt & o7 a6 ST AT =T AT, o7

(3)  SATIATE FAT ATAT ST AATACE F SATATRAT o TS( 1207 % Fael § T AT F FLAT |
12. o= afoe ar ReT saeeT ar SagE & Fded.- 7o1 fufa, Ser afiege a1 @ feees o
ERIEEH

® = e i srfeeEET & aie & uw 9w F fiae e agd G Hamr s athe F e
e § A9 orer § T At & 31 saieree. w6eheor a1 foere gieest it = w21 5

7w 11 % @< () F AqHE STFT GIH 6 T TAT AT Hl G aoTUT,

(@) AT F JIAFRL, TR, ITA 3 [Aae™ 9% uF TOuTer § &9 & &9 9 979 § TF a1
AT T 3 ST &7 QAT e T S fReersd a7 ARTariershT Yermee & e a1 w2 At
F fAer ol T ergY foreTe 3 T9T /= & a7y qerHel T STATCHE ST FHT |

13. U9 AR 99 T & § ATH 9907 AT ATHI07 Faraprg faaamr & wodt e & Fideq.- (1) S9 &0 %
oo ST == At & arehie e € e e srferepTe & § €, 1o ST '/ TS & § U 9=raa Av gag sy
forsrer faramT 3 s A= & wdew Fgt g S T AT ST & | gl A F e aEa Fw E

14,  FT IO I QS F Fioq.- Fea 17 Tg00 =07 a1 -
F = e % Fweaad & o sy aguer FEE et o wguer s afutadt ® avy a6y
FAT S T At g fafed At #7 aree Fm;

(@) T S sraforse yEERTr S Ruer givenedt fit araa gora, a3t ar, et s, furas &
oo wee fRtem o,
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(M) B Siorse TEERTT giAeTst A1 3=t Srenttat F oo fAfga watawefa st s ateaet w1
AT FEAT ST ST FHAT T SAUTET BT, ST AT HAT;

() BT AT THERIT AT T ITAR TRt 6 oy e @ iawofis AT & Faeadd # aq
H FH H HH TEH A 9T TGAT FHAT FAESH/IGE HHAT FRATAT F ATETT § [ EAHT L 376 510

AT o T AIFET T HHeAd HeAT,

(T.) 3T ATATE F FHERIW, TIAHI AT ITATL 6 [o1T THAT T STATEERT 6 TN 9T 5T TG0 =07
FIET AT IO =07 AT F T=qrai F [Aaaw HAT T B /g * e Iqh o1y [Hearas 71,
S ATAET Al Fe;

(@ eI T g 3 It & wrieaas Fw s 9500 [ et ar yguer e afmtaat
AW & A 1ex AT,

(F) ST TGO AT FIEF A AHTAAT & areq et F e o7 =1 It F weEitead o7 s {Are
FATT FHTAT ST I AT, a9 3T STAGTT TRATH HATAT &l Toqq FLAT 74T A8 FA1E Ao srfarawme o &
ofT T ST,

()  WiAfed 5 = & AfaF 34 AT FT TG FHIA aretl ragrait F Ao STl & oIy qqreree
TEERTOT ST fAaer giaemst it aredr dAren & T smart, arforsas ar BFEr o i geet
Ry T wTaE e F% aTer THT ST A 9910 @ & (7T grteeTs gidt T TR weAT;

() = FAIEl F T A I w7 & o 3 st F ergdy iy [ F q9d a9 F
T SHE0 ST M9 % TAiauii Teeell I qHT-Hud U AREeE (Haid THTerd H3dT; 7

() A9 F FALISATT TAAT T T[SAT AT T 05T &1 Hl AW G T&TF FHLAT |

15.  ®riT P, SR SFRET W A T g9t  9r agh agl % wdeq AR SaEriid.- (1)
AT T 3T 9= -

(F) =T AT ST TS T SATEEEAT AT AE T Fg ATE 5 AL 16 AT TFGT T A7 A 37
TUHITT o ATATL B ATIAYE TG TISIAT TATE FHIAT S IHDT Teh T 5T T AT HH 15T TTEA F1T
TS FEHTL AT HH ST TATHA G TTAFHT ATHHL F IH ATHTLT FHLAT,

(@) Ao FRTAT TAT AFTTATE FTHIEET, ATTOST, HEIRIT ST T I ATETT TRt atgd a«dft =<1 &
TAFFT STH AT FT FE-FTE F UL I HATEAT FAT| Ig WAl Wa+1, I ATiorroras T, qiat,
ArATE T AT gt & sraforse T wuger gaer g AT Rt e st worre fobam st & 2

(1) ST AT ATAT/AATTATI SATTACE FUGFHATN b FISAT T ATAAT TSI FLA it T0TAT EATIIT F7AT
3T FIE-3T AT AT HUE FLT Aid 319 AT F Taed & b AT hl Gohe a1 % forg =
T T ATl ST SATTACE HAGOTHRATHT oh Tl o (1T U TOITeAT AT e AT

() T FEAAT THE T 0 G IATET, TEATH T ITASE FIAT ST TGILT FL-5L ATHT AT FIE
T Aled 318 ATIACE Fe H THIHI 0 TcAT2A aAT;

() = A=t £t srfeegEar & ad & uF a9 % fiaw =7 7t F sqast o qarfas #3d gu sutateat
TATAT 3% HHT T FIAT7aTT GATLAd FHAT,
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(&) IR B, ST Fd a9t e, qug-awg 97 AR weAr o s A arfdnd stfdeeor F Arverw ¥
BT AT Jeq=TRaTall & FIE FT TUL FIAT,

(B) Aforse Ieqehatelt ® A9 34T 36 =T Fhe T HATT STAAT FHRCST, ITT ¥ Saa, TT TIIAT F AL,
22T 4, FAT o e, YT SR AT HEF GOl qrasaE 7, ATl qqiee fae w A e ar g H A
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T FEAT qTh SATIATE AT TIEFT AIfse [T a1 ST Aq(qe §hg Fd aTel oqfores & F

TAAFRINT AT T ST FT Foh AT ITIE 6 Sd F JT qTHAT TAT GIAemsh T FR, wATieesh, o,
ofterT, FUST AR FH ToF 6T T TAAHIT ATIACE FT FIE FIA 6 (10 AT(ACE TAT ATAL AT TA=HH

FT T AT AT ITAsY FLAT; o A Ror srqferee & wewor & forw sy g &1 & giaa g, S == &
Sforse 3 A=TOr % forw Jhe 1§ qiad i oY o7 saferse & weeor & forw ey 31 & qiad gi;

() o THEFEAT AT F frw sraferee Ferqor Fai it SATIAT FEAT 7 AT IereAwRATAl Bl I
AT T =] aiEwen sTaferset g aiEFeny srafdree Ader giagr #§ 39+ i Aoem & oo e
F T Y| UHT Gl T TITIAT et o782 I7T 79 | TH &1 | &l ST o TF g ol SITIAT 39 e

SrTReT AT SH W 3 (70 21 ST 3T 37 Fa1 § 9o THHFET T2 STod F77 % T7T AT =a g
(=) afEeR= srafore AaerT giaer g =3 TREFeaT afarse w1 qeiera dSw v aiage qRfam
FEAT IT ST T T FR=ror S /srgor f=ror afafa grer Fxer et so;

(2) AT F THTS FHATAT R e A7 5 T 6t 6T T GUeia U o Tedl F T TATE TAT Ivg AT
WETEOT ¥ ST T T grer Wferga sraforse Sugahdl 37 STioeheor &7 |i9;

(3) TafAree (A ATAT 37T AATATE FIAGHATA T ST ST TICE T FHT ST T,

(3) fFe-gfafas sree 9% STt § AfssEt, wAl, TAl, qH, T AT 37T TSAT FToe & I JIg
FIAT ST Fresa? gl gRtaa #3 F o0 aemd § 3t=d S 92 31 aeel & -9 Sheaisd
FTES TATe AT ST [HAHFTOT e T SITIAT T T8 AT,

(%) STHEEAT % ", AT haaarT siT w2 fofa 9w 7 &7 gu a9 a1 asfeus faa= ar
TqeqTE H &7 qTC TEHhT, HI, TIOIT 3 ITTIT =t RIS STq{rte T g2 €T F TAE FAT;

(1) TEF AT AHE F T SN Aqal ATl o HHTAT TS TG HT TS5 ATHAT F 7 SAATAE T ST TUG FLeA
F forT afaes ared e saegd Tot &, AFITE ®T T GST0T FL o (70 Ar=g1iad o7 HSTeoT FqIaem
AT FIATI TH THY §Ug 0 TT FI1AE FHT 70 3 Foere s Fam g 7o Faiha qatea
Fqare 97 AT ST,

(T) TRTATHAT, I2THT S FRA=AT F STafATE AT G2 € T g FLAT 37T TGl T G g1 SHAT THERL IRT
S af =T | AT,

(1) TaF T T S AT saferse #T aiagd THER I ATt S e Wie, Sa HAHEmr
T AT VT AT AT TF FIATI VH {9t F T T2 THEHTT T SATAHT=IAT & ST A1,
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(3) FHACT THERIIT FEGT AT FTHAT AT Fraamet a1 fGdias S gt &7 9T 5 mesoiT
AT FHT TARH FAT,

(2r) TRmTor sfw faear sratorse 1 9fvags aaa-awg 9 FurEentea Autor s fHeae srafore yeaw [,
2016 % ITSET = SATHATL FHLAT;

()  I9ETT AT & SE-119 g & Fa=07 37 Ty e Rafadi & Sqeeqor F e aqay &<
T T HATRERT, T IeqTad, rferee & fFafad yeeheor & qaaral i siqatad Her,

(M =AUt & 9T TEEE 97 F SUAET A 990Eg ©9 § q9T AT A S et g
Stera Tt ST, T | FATES HT TAN FIAT AT AT Fgl THT g1 6 SATHRIAT o6 T e T
T oft AT FAT AATTAT S ATIAE THAHT &7 FIT 1 AT ATAT [AAHT TgAl i TIHTgd STAsd FlT
ST 5 &

(%)  STEFT ST S s At st o €, #1 stfea F79 gu s a97-9877 7w
gl faFm| wae g gRE-auy W Sy Anedt fEidt o e aguer [EEw 9 g Sy
TRomfeaelt &1 TTae F¥a gu 31 sraferee & fafee sramat & 3t=a ST & forg @z a1 st & % qgantt
T TRt SATHEFTOT o HTEAH § ST8 AT THERI IAeTel i Hafera aaaar & i, T 7
AL T GHL AT TRAGT AT 3T TATALINT ATHATT FT IATH FA 6 [o10 [ashrmi aahd THEHTIT i
STTEHT=IAT 3T S9.-

(F) Sa-faatwr, gew Staw e, FHt wuiteT, SaRiea® S a1 Sa AeHona-
Saforsat 3 St Rerdisreor & form 1S srex g yeen,

(@) smfore F sgaefier amr % forg sEtore sfaa Sam afga smfore & et wiward ar safarse
e T weet o7 dide it #r fie @i & w7 § argf;

@) = i et At At 3 sma smforet & fAder & o srqg=i-1 % SqEm s 93
TAAT ST ATHRIE TAEHTAAT T FAHTT, TATAT S AL T3 AT T o1 STfSraaor o A/reas | 7T,

(W) AT Fofe § gt ferer 3 ATT-81 39 (AT TeT HATAT & TATAT A AT 5 [orT et w7
TS IUGY FAAT 3T g AT FHeAT 36 T T F datehe Fedl & forg Afemt s srafrse yaere
FAT =7 T & e = e F e arershnt ot F o araers [Afdet v s of v F
TeATA AT ArETed At AT,

(@)  TET-1 F sraferse yEerwor, ovee A1 e i st w39 % o e e w9 F o
e FEAT o siata Rty T yguer A= i A sguor e afata & e awor e
qfgq wiatad 5 #ifesw o & srfere sraferee gv;

(T) TTTEERTE AT FATEAT=ar 8T 217 | FH & FF a7 &TF & TIEEH 6 91600 (o0 e H3T,
(TF) Iazadr a9 % 30 TUAT AT ITh A ALFT AT (Haere, TXATITRT TUTHA T AT ATTEFT ATIHT AT
TE-4 H ATTUH RO T 3T TEqT FeAT,

(T=@) ars RO yads a9 % 31 7 a6 agdr A o F yar gtz ar am 9= ar awdr
e foramT e w&tera wroa s fA=ror a1 a7 sguor R afata i air s,

(M) T o siaeta |faaT FTERT o adaert o 8, Fr 72k e T srafarse % gre-ge & "ger &
o s s ar Ruee giaer i arafes o Gaas oiaes 5 0 atem smfeee F gayg §
TtoreruT;

(TF)  Tg FEAPAT FAT & THEET FT TAAF ATFaTd LT ITHI AATq Fal, Tared JFe, g &
FTEA, AT, TR S 3T 976 316 A9feree & Tgead § o auft w1t F1 3uasy 30 oY Fwrda
FTT ST START GAT2=a AT e,

(FT.) TRt T STSTET HTETSEr AT Ao HIFTATRT 0l (HHT0T ST & ATHIET J T3 199 Hd 6l o
TISET § T T 0 STOfreet o SR, TAFRTO T WS & (o0 ATerse SUg vg €ATIOq FoHAT ST
GARIEEERERIS I
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(T=)  FAL FAT AT AT = FATHT F ITSLT FT SATATAT FIeA | AAFA Tl ATl sARAT 6 o7 &2 g1
ST & % forw sufafer samr s arade fAfga Far qor aare g sutafast % saqaw = a2 ot
SATAT 7 S ettt 3t srferaTfat v warhr R A et w3 6w

(TD) AT, TAAT ST F= ATHATT F AT F ATH AWEEHAT FT o weAT o7 Aeafate & qag &
AFAreE I FXA ATAT T STTAHT T,

i. FALT T FAT,

i. FH FTTATE ITA FHEAT,

jii. =W AT G STUTASE AT I,

iv. sraforse &1 g Fehwei, ST Ao (= T o1 sg9ar), ST
AFACE ST =] TRHFTHT AT F T H #q T TAFFL;

V. T FOITEET, FTHT FAME, TN IcqTad AT THETT TTOT /AT IcaTad AT
AT AT,

Vi. STANT EU TETEA AT(ACE H FTE FQTHAT GRT ITAH FIT T GI31 AT T Fehr

s Ffed ST e aret JrHdt # Avedr 3T 38 1T 99 A aatie o
T U et § ST,

Vii.  FT 9T gUFRRT AN T AT Feeat H AT FAT,
viii.  STTerSE FAT ATAL, AATATE FUTEHT, T ARTRATA AT AATATE HIZIT ATHFIUIT T [T
TS HIqET,; 3

iX. ATTASE TS FHTe ATAT T TATAIT (RRTIT AT TATHT w1 G STTereha ot st =fer il
T AAfIreE Farg * forw ATiees STgrsraT HE AT THTE T HETT FHIAT

(TS)  FEATELAFT T T FATIAT A7 AT % 0 77w 23 H qerfafafdss awa €60 % a60red 9 %
oA AT sraforse & W T T AYAT AT UHT FAT A9 BHAr S,

(FF)  ATIATE THERLOT GIALTAT T Fae ATASAE, T-TAARTINE, =S fae o, fT-agasfier sfiT
AT-TThT STTICE ST T3 TR0 STITACET TAT SAATATE AT T TATEATT TN ©FA T T & &l STqA T &l
ST 3T FATEATHT T AT 51T AqGAT 1 H &f T ATeea T T ST Brar SToam| oy, safareet 1
TATHAS TAAH AT [AAN /0 S T2 360 S F1E0 qrish 9907 ¥ a& T Aa1q S &
SUTErT A& =T T T qoh;

(F) AT T G AAGT TIAT TAT [AIHET TATAALT TAAT ETAT o6 SAF-@AT TAT AF-3TATL 20l HATAAT
& TorT ST=r T faeoor #3347 ST STl Fel sqagid &l a1 & Sa-@ad AT JAq-ITA g AqLTF: FILATS
EZGIN

(FE)  AAST A F AF-TAA 3T AF-3TATE At TATATT T Z A1 BAfq & wavawor & g avar aafa &
TreRe 3 ToTT 28 W T27e7 SK{UT JIART o SIETE ST &9 F Ar=griad ST

16.  T=F IO [AEEer i 71 wguer e afwfy F wdew.- (1) TS vgwer FEEw € ar gguer
for=ror =fate g -

(F) Ao fertar § o At F arerw oo § =4 Rt #7 g9de R S qur
AT ARTLATToreRT T Meermers a1 Teg orgl e Framt & yardh af~= & ffe aueaa g ag § 7 |
F 2T 91 37 A9t F s 1 aefrer £ s,

137

25



138

27

[9rT II—-8ve 3(ii) ] RA R TSI : SAETER 15

(@) Atrse JEERT 3 fAETIer eelt & forw et | 37 ST (1 % el e fafHfae wafefr
HTAHT T AIAET FIAT TAT O FHT ITAT FHEAT,

(M v [T A e e g st e e afereer & gww 1 # e i oarfeg ®
AT TEATE T THEAT FTAT L THT S FIAT ST I THAT A1,

(&) IR F wETa hU S a9, gatad gt ® adfim agata i oever ¢iw ae
ATHFHLOTT STH TS A4 e Ao, T 7 I8 AreET =amrn, @ Jser afffa a1 ageers a7
T e e gafera srfereon F = i e § TEr S #i 3w quw e, i e gy, 3w o
T TATE T T8 &1 ST,

() T e an R gl s=reasd a1 ST TTreEnr SIRT T e e AT i TS 2
# 15 fam & safy F fiaw wiiesr Sy FAr SEH FereEed® v adi afed Saqgdr 1 3w 2 §
Tofafifaee s ATTET S TataRer ATE At 8

(=  TE e it At agatat £ BEfemrerar gy gauswrfos gri;

(@) FfE T TTTEERTOT AT T T=ATAE T w =T AT oat & AT A H STEET Eal §
T TT5T TGO =T 1S gRT @ (F) F A A 3% WriAw v Herfaa v w7 B s s,

T TR, T R At e w g R o var s it fetsa a1 w a8t G
STTOAT, 3T
() T % o sreras i SIieq 9%, oA SAEEd HT [UINIOT 3 ST T TEHEAT FHIA 5 997 T 39
AT & AT T2 U T qiAem & TAred | FAAr F qGHT IuGet, e, TgAfd AT a0 SArTed §
fafAface wraht a7 ordf T qOF &7 F&T &, S9Ter 9= aut 6 o7 TITerenTe 7 76 (0 i,
(2) TS YU FHIE AT 1 aguw AEEer FiutT sreEd i g S # JEgE AaE a9 F 999
3 frfra & 10T i F@aE F & TAT AT AqEed FLd T AAHL0T FLed F HL HT TR
(3) T WrEAMITHAT % WA |, el IATRAT, Feard Iguor [ v, 57 Iguer [{EAw g ar
U e St fa T F wes [T T8 R @ g, /s ARfEse w5 % o s g [
T & e F3 |
(4)  TlRata, T ygur A 1 A yguer R qfaty sa w98 s awsAr s g ad § w5
H HH TF T, TATATART T ATHAT ATHHI TAT TATATHITGT ITATL TRTRET T2AT TR # [Afds
et ST = A=At ¥ rehie aqgET-1 o seET-2 # ferfAfdse /et &1 sures /i F33 |
(5) ST YU FHEE g1 AT wguer e gfuta aiEwenT safde werer giEeme # et
ICTEET BT THAA o TREFEAT FTFACE F GIIerd Tgeae i Mearr & forg s et & Haer
Gl
(6) =T YU [RIAT AE AT TEUT [HAAT FU{T FRT ATATE F HAT TST TATAT HI A AT AT
ST
17. R SR a7 @resasT AiFT i era & RfFatarst ar sie @it F wdew.- (1)
e T SaaTet S o, i, iR TeRfoT Ty F At fAgTar ar ver Souret F e § A1 9T
e TATHT Tforse Tarer Jorrett it =2maeT  forg =i Rt 1 sraears fHedta agraaT Suerss Feru|
(2 % - SRR Tt § s soarat & B 37 fove w2 e o ad gie s
I ITATE o6 0T IAT g0 T (ST STATACE T ATTH TZUT FIA o 7T TUTAT 3hT qaT FHe |
(3)  TATEAFT AUTHAT TAT TATL  (HATTATa AT FiE TTAT 47 FH9ve FaHa1 g1 sro Icarat §
Tt AT AT % ST T S9TeAdT T IdT AR T O FETEET SCATAT 6 Fohe 9 qT TAH
Aot AT ST F AEaTer % o U arse AT 1Y SUrey T

(4) T gt AR, g @At ar e waeEr g7 S99 STATet i Tued ST ST (HeqreT
FEA % GG H NI ] STIFhT &f SITuaf|
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18. 9 oqea $a A |Y fhf. ¥ s srafRaa SN Trsat R A srafrse srarfa st w44t
¥F Foq.- ST FT TN FLT AT AT S AT AT F=LT sqeae s 541 & &7 .t F fiaw
srarteerd el e Sh1ear S0 YT Ioue Fa<T U SEF ZIT TI4T S8 STUeT % 57 & w7 5 Tiaerq
T Tiaeamas #3 % forw == Rt £ sfergma f arfite @ g w9 & fiqe sgaer #3310

19. 319 AYTArse THEHTT Sl e ghawT i & & Prg amde.- (1) o q9qeem &9 sEed
ForTT 319 STaferee SEERIT ST TTee HIAETel i ST & o0 ITLFT 7 ITeee FII AT ST AT
T HH TS S TATHA & UH el ' srfag=a w7 & forw scaward g

(2)  giEET T y=TaE THT-HET W38 g9 W heatd Tgu0 A A g7 ST awAenr aeaet
il i aedt o w9 g AR 5y 0 B aufore yeee Sadt A F SAqane qieT
TESIT= F3AT ST THhT SATIAT F

(3)  Hf=em F w=Ter FIRT ST YU R0 A A7 wgur FEEer afvfa & swaeasw sqere yre G
ST

(4) ST IO FAEAT e AT yguer e AT g S1E eafote THER T ST o giaemsh &
TATAT o TGO qTAFRT b FIATET T ST

(5) AT F TATAT FT IcaLaTacd quI-HHT T Hes T TG0 [HF307 a1 T AT Awreedt gt
Y qHIT-THT 9T UL T WA a1 T A 3 AT GHgA S el A & AT 3
SIS STHERTOT ST 9TTee FIAemsh  aaTawor & 38 q SqFa TATeT it Rl

(6) 3T AT THERIW AT LT FEGT F TATAT G ST TG =07 Fre/sguer = afafa
ST T AT 1 T4 a9 30 19 I T&7 3 | Arius ure Teqd He|

20. gEd &A1 § 39 AU YAHT F HMEE AR i AW el FRATAL- TIT &= § A
STTErRoN o Feied Y arfaea Aeterfea sfafTa @<t & afea Faw 15 § sfeafea % awm gir:

(F)  TEd IT T TIA K AR F FAAT T THER FIeT | Aferse dqaierse e HfeaT srafre
FT HAGT FA & 0 UF IUgFT Haeqs e 9T UF S #19 #10q AT ST Saresasy a2
FT TITIAT 2 o forw 25 Fhefrtes & fiae Terel & = aaae i & § TRF 7 FT T4 il STt
LT TAT F AT AT T FATTH TH FATESTHT q207 &7 T2 T Srovm|

(@)  THr Y IUered 7 g 2 At 397 § AR s sratfre srafre F forg g st ayor we
TATIOT 2 o TATH f3hT Sro)

@@ e e sutafe aaroeT shw awrtet #r afert # st Fwe 7 whaftg e qur wewt w
Tt ® AT TN & A= F Hehel el Sairse STH TS, T 360 arad, 20 6l arad, aie 5 & 4,
22T U, AT FlS TR T HIRTST ATIACE F T T THT THeh A1 T ST HhT 5137 @ T F2aW
H S & fAaer 34Tl

()  TIEE FEET g, 9SG 3 R GH S aTel G997 9hehl w SuTAteAt & qefiT S| aforee
TYR F ISl A AT F yer {6y F qrr-ary e aAqr dAfafdy qgt ey ¥ Areaw &, Sgr T 3594 8 M7
Ted TIAT 9T ITLF AT IS AT, SHAEAT FHT

(8) T WEE 3 AUite YEET qAT0 HAgH T a9 B TAT FX T THeF H 3 THET TAT
ST FT ThT |

(@ Y TAgRed Fw T9RET fFanr e eratorse R gieere it eruEr % e adqr ¢
IUFT TIA T TgATT 3T e FHT| e [y g vt qiaemd worfag £ sraaft aadiT sane v
ATHATH ITANT oA o 7T HIZT I2TA TOTAT T ATATAT ST FHT

21. Fafre ¥ Iot yEEHeor & g weEe - (1) 1500 . /frar. a7 afess & et 719 wa are
T TR SAACAET T A0 SFAT § AEqrea qg! AT SITURI 3T It STANT AT a7 Fael cdeT S&
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AT F ATEAH F AT AFAT I Se TATE FIA 5 (o7 hIE T&id 6 T H T AT F1 HT IATET FHA 6
forT &Y o st
(2) oA HAIHF Tafereat 1 ITFNT Hide 7 arq e §4=1 # qg-yrwenr & fory fhar srosm)

(3)  TTHE & AT AT T TATAF AT I T ATHMAILE ATHHLT ST G717 7 T(A1ad & ATew
TEEHTOT STHAT ATAT AT 3 TIAree 3 ST €= T TATIAT FH2AT AT al, o FATrerfa, w7 gguor s
e AT T =0T AT i TR F o 9w 0-1 # sraed T qd Hedl

(4)  etorse & ST giogT ft =TT w21 F o 0" areeat S it 97 sy g [ 9 ar
ST fA=ror AfAfT SHeRT T FAT AR AT AT F ST AqAfa g1 wam

22. fraraae it gug-dT - =9 et & Braraaa & o amEensd saeEer aariRel, s
ATt oY e efara wriareon gTeT weFer qur = 47 FEtea sfven g Aetefea By au-

=T § giora &t sost
w9, IERIEXIE] Rt &I
afdgasr &t
I & 9uy-
T
(1) STE AT TEHERTOT YT T TS FA % 07 Iqerd =0t | 4 of
TEAT LAl

(2) 0.5 I TEEAT F 7 F T [l & T SUgFd qa9qg & | 199
foro ara @i waresTsT weor giaen i enfig w9 % o s
0.5 #arg =t s i SeEear arer auft s afgEwTn g
AT &0 TTEeaTe 07 & ATl I7 T 920 Fiaems
TITIAT FXe o [T ITFT TAT o0l TgaT|

(3) STH AITAT THEROT QAU AT FTETFL AT T AATA F | 9 of
T ST Tt T 39T

(4) S AT, =00 T, T8 A0, FEE JOI9ee, e | 2 99

TREFeRT qIAT [Aitwa 219 duferesl &7 #a 9% JAE & o
T % o rafory IeareTsRatelt v ared FEAT |

(5) TIFFd AN TL-ET H UHRA Fh AT THERO AT AU | o of
et 1 aiag sresrfad argar @ gRfaa w2
(6) HfaAtor qom foeEe Al A OS-AT IO, §URW Y | 9 o
ufag gt wm
(7) 100000 & affer SeEear ater a¥ft e [EEt gy 39 | 2 99
TS TEERT0T FALTat it TATIAT FEAT)

(8) 100000 ¥ 7 SHEAT a7 T AT T 9= g1 39 | 3 a9
AT THERTOT FlAGTeA hl FATIAT FHAT|

(9) T At F AfT ToAT AT TEHET gEgTe § FaT UH | 3 of
Faforee Aqforset F Arg-ATy FAentAa AfewT o F Fye= F
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forT 0.5 Farg a1 SEE AfdT FiT Taeear arer ot T =
FIT AT forg AT AT TH 207 67 ST

= T & e SreeTa st F e F fw 0.5 Fs a9 | 399

F e el T R sfiY SeEEET W gy "Jteafera o
ST T FFAT T AT

(11)

T AT THCFT FET TAAT T AT ITATE FIAT AT Ieg, ThAT|

539

23. U7 WOT g A .- (1) Fafara o7 ThTe a1 &9 9T 8 TATEA F w1 Rt 7 Iers
T st = et #F afegEar # aEE 7 g A9 F {a7 UF 5T T GATEHE G H 5

T oreH Aeteriad gae Qe gi.-
EX R RECIn T
(1 (2 (3

1. 5T & gl fEewr FAmn/EE = @ F | ey, g3
Tt

2 TS FEHRE & TAEd AT T &@F @9 # | ey, g2
Tk T & sege Ut &1 uE giafAfer

3. TS TETE o TIoTed [T T U gfafafer I, T

4. AT, A AL STAT T HATTT, AT TR | ey, 12
T U TIATeIrer

5. LT TAhTe |, AT AT T U Srarare qEET, T

6. grefior forehme WATer T, AT 9T 7 U giafAter qEET, TaT

7 FET TG FIAT A€ FT UH Ty qEET, T

8. T yguer A= AT wguer FeEer afafa w5 | "eer, v
TF Trafe

9. AT SRR ST A7 TP AR T | gy, g2y
T UF TiAfTer

10. T T qeF A farTeh HqET

11. T AT % =9 RED! m%ﬁﬁqéﬁla, qasg

12. STARTOTAT AT20/9TE LT SHETT o &1 Fiteier a3

13. e AT ATAL/AATTATE: [AHH0har AT 39 | T8
AT TgH F U wH FA A fFera w7
TR F73+ A7 fafeer gt &1 s gtafater
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14. T[T AT Frs 1T &L IT AR AT TIAHTET HeeT qTel | 75T
IBEIREAREAIRITIEY
15. AT TAHHT ITRT T TF T(Arier HEET
16. HACLERRCEEE] e
17. ST |THIE o o [@F9E, FU Fanr s aw | 9wy
ECINEIER I E LRSI BIC]

(2) = Fewt % Trareaaw & wetaa avft fFoi, s qutere yey qeeft Te i it a9 i i
T v ST = At F @ o aqia ST % O e Sar e o T JehTT
HqATE & % [oT0 TsF Tq40T AATGHE (M T4 B ATg § FH § FH TF d% Hl|

(38)  wtar v it wfaat srareas FHTeaTE T 1A T fAE=r S /sgmor fRrasror ataty wr swfva i
STt

24. anfis .- (1) Tl F s=rers g s a9 30 S & ar e @ e | #F e Fwm
Tt e weqa f ST

(2) FThE T FEE wwT IV OH ST artus RO A agu [ e ar sguw gt s

T A Tro A7 7 ST &7 % gt fowre AT & wardt af=e ar agrrferfe e i gom § w9 arterr
TR % A9 AT AEATIORT T % S AT TS & e at T [Ert F amwe § a7 F

T Rt a9 SfeaTeT 1 T a9 % 30 S 1 I Tgl SRTUT FHAT |

(38)  FaiRafa, y® ST WEUW FEEO A€ AT gguwr FEEwr i, =W FEEt F v sfiw
ATITAT T A AT ST T 92 it 1€ Fars fit gafhg args RO 5w Vo # §3e w0 @)
T a9 % 31 JATS T Fald TU FHF=07 F1E 37 erg it o #omarT &y woeqa Ff |

(4)  FT YEuO AT qE, I H wAEE FEEt g 39 FEEi F A o R o uw aq9 g
Tt R dame Y STt S ergdy AT HErers s qEtawr, a9 oY STerary aiad| §AeT w Ay
forepTiRett % | Tedsh 99 31 e | U St i SATuAi

(5)  TAETEw, A ST ATy TREdd #o1erd T dead A afaty f dow % e arfis e v
RGIEEIEEAERIES I
25.  gelenT & Qe AT - TRt ST AT THAF AT FlAeT 67 AT 9T qH TIF T HE FHEAT g

T FAT |, TT AT FT TATT Ateawrr =7 VI & Feaqr fit R s [{Ewe Fiv asmm e Haa
ZIRT FHTEAT T STTOIT ST AT o TAT ATSRTEN HT TN, AT HIS Bl ST AT ST
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20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
aggAT |
[Fawr 15 (3),(T=),16(1)(@)(3.),16(4) 34]
W AT w9t & forg fAfRder
&, e 9949 ¥ forg Arede, -

(i)

(ii)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

(x)

gty Ayt F F71 sreed ® 3w grer 319 sraforse T i e qieremsi i SraEr #37 &
T IS TI I FXTAT SITUIT 3T UH FIAT T ATIH = AT STOAT

i 9207 T AT G, TAT AT AT F qr-97 =7 0vrag S & <t Fro & =g yore &
T ATRCTT Y FAFET Bho Srua Bt Femme f 92 &0 § @ g5 #5930
ey A fFo s & 3o § Femme e 9w wre it g4 AT, UH 90 i 99 25 &
TEITE T AT g

FYOT TAAT T FAT AEATE ol SAAIACE THEHRLT AT FT TANT FIA o6 [0 AT ST seraw
AT THERTT FIALT T TISTAT T T K AT AT 6 TG H 78 STT0IAT

I 0T T A TR HATE, IR SR ST e TGO AT v & Anteeft it &
AT AT TR ST

FremmE | w3 ®ue, S T aut § Af9F § SN H g, 39 gl § [ v EEeet ®
AL | AT T ST

O o T = T FH 20-25 FUT 9F FA9 F (o0 A0 €T F 92 R AT T THAS 3T
TEIANT &1 T % forw wworeg Ofa & "qfy wwor &= fAfEa o s

I 9207 T T4t 7 100 Hie, a7 200 Hiew, TASTHEN, AE S0, qrasad ST AT
I A Tt & 200 Hiex Tt GAmEaaEt av gars wg & 20 BT Y g aw gnr | qert, e
AT |, G 907 T T AN AT IEhor/aTs 89T, ST | /AT g1, # AT S5 997
ITH T A4 & a1e eAmaaa/garsag & 10 =T 20 Rt &t g F siew s BT S qar 2
e At Ste, FasfH, Agcaqet et e, gagaefier arf-o g = & @ 100 a9t & 77
TS AT & HETAT 6 33T G 9207 T F for7 STqatd Tai &7 s

HYOT BF T S AT 5 Qe qa7 Feaqreor & e et i T srasmn foremr it 9 3o
TISTATAT | et o st

T & Wt & S8 i ST &9ar aret 319 A1 THEhoT a7 fHearer gioeT & e

7 F3 T &7 T ST JA10 TET STTUAT| SEEAT AL 31 A6 THERL0T AT fHeqreor giaem &
T & % HEL AT STUAT TR S 7 07 T ITfaehaor gRT Safaa g Iguer ==
FIE T AIHAT &% ATAAT G192 61 S|

Sa-Ffraft safire #7 Aaem aag-a97 97 7o getea Sa-fiwat st y@ew [,
2016 & AT T ST aREweHT Safergl #7 YEHd qu-gAT 97 FAHANIT TREFenT
ST o7 TTTAT (VT 3T HAT-9T0F F=eq) 2w, 2016 F A har o S-arafergi v
Tered AHI-HHT 9T TATHANET S-7q120g (Tererd) F=w, 2016 F qame har s
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[T I-'vs 3(ii) ] RA hT A9 : STHIYRO] 21

(xi)

(i)

(ii)

(iii)

(iv)

(v)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

AT TEHERTOT T HTH T 1 T AT ATTTARIA T TTH A ATTITSA o I SATAE Tl 7@ o forg
T T TJ T ST rqferee = forg srears sereer giaer evfoa & srosfh

TTEHL W0 1 9 giaamst & fFw ¥ forg aree -

Iy 90 T I AR-IETE AT 912 R 3T 38 A aTer argar i R w9, sMfesa
SITRAT TAT SATATT TR F LT AT el 6 (7T I ST LTSI AT ST

ATeAt AT sr=r HeftdY &1 gk "o e e % e ag= sheysiafs o= s 4t oy a9
STORT T ATEA T Haee o HTL0T & FON HI IS & THT ST T

g 9T e 9T A 99 F U A S are sy i Aidedt wa % o srafory fAdyerr
qiaeT, afeerg T@d & forg Fraia giagr J9r Jgum qided STER fed ITeRT T wefr
Taq % U s v RN giEgT w7 y=eE iy T, TEER ST [uad w aEr-star
TR

I T TS T ATT S AT ATIAL T HIAT ] AT 6 1T gehier, T G ITERL 3T 7T
qieremd, ST o sratera gi, S yrEene Gy S |

TS ST FATEeT glawrst (AT FHART F O ee/Aagr i glerarst) S ITArhar
TEST I T THATAAT, ST T & F0F 60 7 &, F 70 STawrer Sarer w7 I&em_ g

i WToT Tt 9T FIHAT % T fY = Gigd qeear sraem o s

Tfiag argat it I i TS A7 s F forw wradte R STuM =) WhY 37O " S A
qrrere fafAtee Aret &1 1 2 % forg o s

S AT F=TEET A A AOr Oof 1 9 I 9 F & ARt F forg wreve.-

ATTAT FT IF TAA ITH FIA & (1T (A AL 7T I AT ST AT AT FFIFL T TN FdT
TC qqeAT 9YAl # Hgd AT SITORT | erfere aut arer e, gt W wFIFedl B AN Jal AT ST
TRAT, H TR IATT TIATT SO |

STferst &7 qepTe AT TAT w1 fea| & ofd # wH a4 w4 10 Fft gy, st werar A At At
H 39 g9 T &F (AT STUAT S qF T3 FFIee a7 a0 1 Sl i % oo efire

TEERLOT EAETT ST T FT & 70

AR R & S B F T S0 9207 T U2 HIEA * 2109 9T fmra w1 3 oo sfa
A Sfiv avfiwaor F @y 40-65 & " g T weasd’ sravor fEwr G srowm gt awr
T o TATAT & T ITAT o FgTd &l (oatad wa & forg 3= e arferat 1 At frar smom)
I T T F QT T S 6 TATT I AT T AILEAT Bl IATH F2A 6 [0 SATaq AEr
st e StTom A sraeor Meferfea fafReen & sEm grm, v -

(F)  sifaw s § 1x107 Ffi/FET § T F Irenadr qQUiE qied 60 F€t i et g v

orTfara Frgt | <6 srares fugr &t 92a g
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22 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(@)  srEdreE e & aed & Faw 15 qH i v e awd gr

(M) T Ted % AT TRfasr uredl it giyg § Fgrar # #iY SIEd f FH A 6 o
45 T3fy &t U FHEIfas e g

q. YGEY [REmr F AEE.- S 930 YAl 8 TgU HEEATE B LA & FHH H [FErered
ﬁ;qa-r@-’am-
(i) THEE A T 1 38 a0 7 orea oiw [ B s & |qagr s agE, s 99 =& 9

ot g1 ST 7 3| atrg et 7 e, aqst 9o agra § AT T gn Heares oty &

FH FIA AT Adal A 6 TGAT HT U JAT ATE AT FAGAT (et F F= 6 forg ff Toe 5T
YATE ATt & e T qraen R S

(i)  o9fre MUem &7 F MY &Y & I -0 AT Jorret w1 A8t U sraforg
THEROT AT % atory srerar fAtda safory A1 wawaw amiEr (9 & e, s,
arferser, Set, afAre qe, YT IeATe ST FieATerF) F HEIU AT AAAY AT A F forw wIqwh g
T IO TAT F o0 ~gaaq drza< @A, s vEr ey saes gem o 1.5 B 9 oy
o ATAT T (TEEiE) SaEr-awm a1 G-t areaw 2 59 auges g qu
T (et s anfera gt o 90 |t 3 ¥ ERMt a7 SHHT Trarear ori 1x10-7 FH1/F%
H SATea Tl gl ST |10 T ATSFHAH &L, SH A0 TIA1 F (F= 90 97 ITAqe4 FE T
TRt sroraT onTferg FeY 3 sTaeiee aea & ST & 7 | FH &1 Hie 9= g

(i)  fRerest F T Y ovyw |iRd THw Yaud & foro wraeme fRw o Sow | enfaa e,
FT=-1 # AfSe A &1 W@ #79 F 9eArq [@Ahd a1 START § AT SA(0A| - AT T
AT ared | s w7 g smom GEf oft grer | e @ ger ararawor § e awt
ERIES IR

(iv) o 9907 &5 | dg9 arel S &l el AqTel, o7, 9&l, Ha JT qrena § Ta90 HId F el a0l
FATEAT T SATUIAT| T TZT o HeATrsh AT ST AL F AT [T g & AWl §, q09eq A0
STeT T FaTard JTTAeRor gTer enfera 3 s

T. ST IUrET Al F fog Ade.-

(i) Tt Ssfer ST =t 1 eTfUd w3 | qF, &5 § {9 S U o AT A THAT h o
v 372 Afaey # wast % forw R & v srovm s wwor wuer Y iy % 50 Hew ¥ sww W
ST OTEAT T G | AT A o A, AIEA ST AEA-T4 ate & S0 ares €9 F
Aitex T ST atfr a7 g g @ & - s, = €T & gt 9o 7 26

(i) A v (T st s fErE |fEa) F R qii qwer el § $i 39 - 9 S F
STANT 9T IHAT [T H AT HA 6 q18 G AT ST Jidiedd ST & o ase
TUTET Bq et fafder @ng g, e -
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(i)

[9rT II—-8ve 3(ii) ] RA R TSI : SAETER 23
F.4. dmfiex arfTe 10500:2012, H&=w 2.2
(2003-09) Fiwfw @ar (R,
fro # FEac
(1) (2) (3)
(1) | 0.01
2) | =t 0.01
(3) | #®fH=w (Cré* F =T H) 0.05
(4) | 0.05
(5) | =S 0.05
(6) | AT 0.05
(7 | 0.001
8 |
(9) | AT=CE, U3 F T H 45.0
(10) | drw= (pH) 6.5-8.5
(11) | 0.3
(12) | = e (wfruefies ¥ =7 #) 300.0
(13) | FATES 250
(14) | Pt 5t 500
(15) | TreTfors AR (Heu=ssiu= % &7 #) 0.001
(16) | = 5.0
(17) | 9<% (THA4 F &7 H) 200
7. gt arg et f aried ¥ fog ek, -

I AT T T G BN FH FIA, THT BT TTEIAT oA F oA, TAAHT (7 AL S qqg
U SATE TS AFET( &l T 6 0 T8 SUT TOTeT digd S 707 19 {F=10r qorreft gearieq
T O G 20T T A F F@ 6 T T U TRl F T e Yot § e
T o T 97 fa=me fomar S
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(ii)

(iii)

(iv)

9.

g w2 e a7 A et {9 S g, e Aewes /e (Tasud) F 25 wiaea 7
srfersh gl gl
Tt s w1eor Tt w7 SUgr giagT F ST S A9 $9 F7 START AT & SAqATT AT ar e

AT s AT R Seares § R Srosm sterem, qf® wwor S A Ser (v6) 33w s
e Y AT § AT sty w9 & [l F oo a8t grer srosm afe s SwR A gy w9 T
g1 a1 fewFa M &t sqafa & Stros

I T BT T ST T8 A Tt arg qurEr  Fatad €1 F atied fi St st
T TOTAT SR &1 6 T e TGO (=07 ars 510 e At o Aqa g

A 9 & 9 9w ¥ forg amde.- AR e e et @Rkt FoaaEw

FAETIAH @7 FATAT SITUIT, AT

(%)

(@)

()
(¥1)
(=)

(%)

(@)
()
(1)
(2)

T w7 ¥ R @ aegaTEr Wi, S g9 AT seatasd arade & it 8, #v
ST ST,

o U TSI g % S o1 30 T & afdw wedy A 2 7g o, ¥ 9w e F Ruw g
T A T

=T TYet § =qAaw T I F wr gF-0rww g H e £y ermar e

g & erovas # w9 FA & oy aate geed § qrerdrer R S,

TS wgue FAEEr Fret A1 wguer FEEer qfetadt o awwe ' 99| 99 e« At i\ o+
FA AT T & fawfaa oo o

T 90 S I TETEd <@ & g "AEE. — (1) 9 930 w5 i G1-01 3@ w0 § w7
Ugg FUT & T i ST e drefeTiers Aitedt a1 3@ FoT Faferfea & g6 grft, srafe -

I ST I 1 AGEAT 3T TATEAT I TATT T@AT, HEAT HLd TgAT AT qaH S0 92 Al
LT AT AT TR F THATT & ST T ST T8 FT AT,

TTATIATE TeTer Hgor Sorrett 7 widiedy FAT;

LT T AT ZTHF AT -5 T AT FEAT,

HTRT o AR A AT IH HIZIT TOTAT HT ATLET AT =TT FLAT)

Ugg a9 T FEr-T% WAL F 98 9% 92 9 WO Tl % ITANT 9¥ WIS TR AT TRAT AR

0 S F a § Ag AT FA F d18 of Oae A Srom & R 3esie siT Rerers qurEr
FEraroor, AfATEE AT & daTed | g o gaT fRuwar gt i 1€ 2

.

TETET &=t F o Ry el 3G e - TEIEl U 99 A9 AT agil § T G g

HEterd T e A7 Igu0 =0 Jid F dqaET § 30" A9 F sfaw Aeem & o EewEa fi
wA-fafore ugfaar srars STt Aeanferer arfeeTr Seeemai Sfes omfore #r SuAnl a9 F
T TEEhor gEgy w10 HOT| I-SadamA i =ae TRT ST B AUl 36a7 ST &
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[9rT II—-8ve 3(ii) ] RA R TSI : SAETER 25

T [TAFIT o (T Safed €9 § S ST AT ST T-Saeaamaviy a1 H7 ITAN, T a1 AT
TETET U¥ IUIRE &A1 it AT FIA o forw har Sroemm qgrEy S § aaty i ur A /oo B wieAarsar
% HT HEF I¥ (6= AT 9375 o (10 IUIH 7 910 TU A1 F7 e G315 § &= 9307 &1 §
IERIES il
A IO HAAT AT B 4G A FGGIA HEAT - 3 AT F AAGT ©IA S e AT &77ar T FT AT &
IqT AU 3T ITYFT &9 | ST o7 7T A7 T7 T AT & a1 SR ATA T TTee 78l e 31 &,
Ieg % HY QAT AT AR i Fforfaa Eewedt 1 ST F3 & 918 Fglel #f STt 97g0
(i) ST @A 3T AT TEHERTOT FIT IS Al FHH FEAT (oT8eh I8 A0 A7 £t A7 A1+ (i)
* SAATT AT=RTET | AATACET T TET SATTIAT
(i) I ST TG F FUL AT FAHEHH/STAR § T T & o107 ST A1 Ar@<or 1 5w
T & Hatdd S TITe avor ¥ SAr=giiad AT STl
(i)  Zuw (i) F AT ATRFT I (TR AT AT GRaL IEER WA /) S qg0d -5
T T 3 aNTerd 3 & oI -3t Afer o Aenuor Tl # sr=arad|
(iv) =i w2 T Taraeoiia Yo 7 F7 F F o UL Fle 97T THi)

g ||
[F=w 16(1), (@), (2.),16(4) €]
A AT S A AT F A
% WIE ¥ A AR TR AT 4 i i e 3 St i &

TS % ®T H FAIET AT G| FOIee §245 F A a1l TGO & AH & 3207 F (AvAferted &1 ara
AT ST 3rerie

(F)  TI U IEAT AT SATAH STAAL FT AN % THER § T3 qH(=d T@7@a 61 ST sigh a6
AT g1, ATIAL AUSTIOT &1 THT gall g1 ATQU| TS UAT FUST G | AT 747 2T a1 e
orrere 37 e gieeT a% aga are dihas Tl § M oY ddar S agrd w1 UEHed wi
¥ FIAT F T SAAFT AT ITAH FLAT ST AR,

(@) e, WAl Sasi, TeAT F @a” T AN 6 ST 6 GThT R Fd 6 (o0 a9 qragnaan
TLAT SO
(M) EEA F FAHSTS AT TEALETE F HTHA |, ATTAY qUTSr i a5 HT {QAT T A< fre v ereams

TEERLT T AT TEATAT (7 907 T f fQorm § Aaf&a F:z & sxaear it S, S s9
& BTH-3T gl ST IT T TEHERT TohaT ST,

()  TEERLOT FEET F AT OF ST AT Aeirgl A FEi e a7 ger faar S #{iw e
UT THET TEL B TRAT SO =T AR AT, SUEh feharelt & wreaw 9SSt -
TAHF AFT IF qATASF el 1 I har o i Hide 99 § a7 fEem 9940 #7 aeEius
ICATEH, HE-STHERTIT o [T AT SITUAT| I 9207 AT | haed TT TOhATel 6 SAafrg @t S|
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(=)

(=)

(=)

(%)

(=)

ST STETE o |7 AT &5 IUeee FHXTAT SATUAT| AT ST asi<t 47 519 =1 g, 50 it

AET, ST arerar quriE 107 SH/AFS F FH g1, FT ST AT SR § 1 & 2 gfqed e
BT 3T eI AT Aaer 9819 &1 UG A & (o0 THAT AT ALF ATCIT 0 =T R

afeaeft Ay orEaT f e =1 3 7t f STt swesr g7 A ared daw war =
#¥ gar it faom # srer i wwear fir €t afea =78 s fi s

TH FATU T F forg mre w99 § Rerers wr afREriera e sosm)

sfaw IoaTe @Te, THT-AHT 97 Afega sdav A e ¥ ofdqsta AR e F e
BT

gTe F AT AqIINT AT F9 2 @18 quraar & o Fafeteaa @Eeen s1 @
STTUSTT, 3797 -

ENLICH 3w @re (TwdEr 2009) | R W GRF @@
(TwA= 2013)
(1) (2 (3)
st (frm/fem) 10.00 10.00
=i (Frm/fam) 5.00 5.00
e (From/frm) 50.00 50.00
e (Frm/frm) 300.00 300.00
= (/) 100.00 100.00
et (Frm/fr) 0.15 0.15
et (Form/mm) 50.00 50.00
steart (/) 1000.00 1000.00
#H/T e <20 20:1 & Fw
fro= (pH) 6.5-7.5 (1:5 =rer) srfaraw 6.7
THT, T FT Tfaerd, Afahaq 15.0-25.0 25.0
oV e (IATH/EHT3) <1.0 1.6 T w9
FA ST FTaA, T G 12.0 7.9
widerd, =IAaw
FA ATZelS (TF & &7 ), 9T 0.8 0.4
ZTT e, wIAaw
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(9 I-Bv8 3(ii)] RA T SIS : STHERY 27

FA HIERE (T2AT5 F =7 #) 04 104

ATY FTT Tiaerd, =qAaq

F TITATAH (Fo3T F =T H), 0.4

AT T YIa9rd, =Aaq

T T ¥ | A qH

UEs Faq it srutefa

I AR FH T w9 90% =T, 4.0 | F9 F W 90% AT,
et smémm Bt F E | 4.0 fnfy srSum wer @
STt =TT BT ST ATRY

TaTEHd (STUauH-1 F &7 F), 4.0 8.2

q T

*JULIE AT Fohew0T HHTA T AR AT e (AW IATR) FT ITANT @I FEAT 6 forw At v
SITUSTT| AT, TERT SUART G FEAT Rl ST & T30 sw7qre=t o6 forw e S =ehar 21

g. afd fFraresr & forg ams. - onfea et % Puem & Petotag st &1 9o B

STTUAT, o Te:-
F.4. ATTE T (Froer =1 T8 )
AT gagt | arasqe dEx | i foem
S
(1) (2) (3) (4) (5)
1. fetfaa =, /R, srfesraw 100 600 200
2. |fefm dm (),  fmnse, 2100 2100 2100
afershae
3. | = (ph) 7m0 5.5% 9.0 5.5 % 9.0 5.5% 9.0
4. | dWIAEA AT (TF F w9 H) 50 50
fn/ef., srfermaw
5. | T Fee Arzeod (U7 % &7 H) 100 --
IERVEIREIPEE:
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28 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

6. St TS S /T (270 . 30 350 100
< 3 faA) srfershaw (Fmm/eT)

7. | TEmEEE atwsE w7, /e, 250 -
srfershas

8. |wdw (UuH F ®7 #), /=, 0.2 0.2 0.2
srfershae

9. |9mT (uwstt ¥ w7 #), fHwnH, 0.01 0.01 -
srfershae

10. | #H\r (f&t F =w #H), R/, 0.1 1.0 -
afershas

1. | Fefmm @ 5 =7 #), fwn/, 2.0 1.0 -
afershae

12. |3 #EEH (= & =7 H), 2.0 2.0 -
forn/eR, srferaw

13. |a@mar (fig F w7 #), fwns, 3.0 3.0 -
srfershae

14, | S=ar ((S=ua % =7 #), o/, 5.0 15 -
srfershae

15. | e (aems & =7 ), fw/e, 3.0 3.0 -
srfershae

16. | ATeATEe (fua % w7 #), /e, 0.2 2.0 0.2
srfershae

17. | e (Hue & &7 #), /T, 1000 1000 600
srfershae

18. | wirTET (U ¥® w7 ), frn/, 2.0 1.5 -
afershae

19. | %ifersh AifeR (fet=s o= F =9 1.0 5.0 -
®), fern/ef, srfeepaw

e © AT adel STa-fAart & ontaa ererht 1 9gra 997, 9810 S are et £t /e & ey

FA AT A (1T | 39ty [T Ster 7 /=7 97 St=a T 8 e 23w S |

T SRR F AT 1 S SO e/ e wgieae § werel/ar SRt & g e ot §

Rt ATet 7 SaTee T STow, srerq
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1 52 [9rT II—-8ve 3(ii) ] RA R TSI : SAETER 29
QS IS AH
(1) (2) 3)

Afrw-ar 50 fram/TeTas HIAF HT T AT HEF AAT AT A G

LS LIS 50 farm/uaaws AT & o e o F 3faq A q ¢

THAI2 200 Rrr/ramed | FEE F A S F S 7 A Y

e 100 Frmm/rams | FTE A A e A A

50 frm/uTes AAF F7 74 & shaa AT T g

T AfaF FraT 20 forrm/oATa3 HAF 7 T A e F AT A 2

THUh 4 fo/aeTs AT T 37T e 5 F iaq AT 9 g

AT (A2 F T F o | 400 fum/umogs | T F1 94 S8 5 T 0 79 4 ¢

T3 X TAEH2)

T STFA T M T 0.1 u=stt AEF FT A 6-8 e & A9 ¥ g FIAT

/oS T foured quqegar I FA &

U gwqeaar wEr gq 17 Satea
THYHTL T & fRemiaaent &1 dasf ol

A +dm=+37 A= 0.05 Twsft/uAuR3 | ATAE &7 o2 30 fAee =¥ 8 =< & i+ Fgl
T qAT forw U w7 2

TSI A TS AE 0.05 Twsit/muws | 7 T ot 30 fie 3w 8 = ¥ i way
T qAT forw T w7 2

LG EI BRI CIR o e 0.5 wasfi/uaugd | wree T o1 30 f8ee T 8 = & fiw Fal

R+ g+ TATT+ TS+ + ST A T T

SEER IR

e ; Tt 7T § o e T 11% SAF S T i o TS 2

(F)  SUIE IS HIHTAT HT T FIA 6 [T TERIOT T F qTT ITLH L 6 [S13d [0 0

T T ST FEATToa AT T E Ao T ST

(@)  wefiFa B S At smfere iy St FAEn SierETerE F Ay TEEieE ad | ented qgt

TR ST
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

()
(¥1)

(=)

(=)
(=)

(1)

wEd,

FATNTLTE TATIREH 6 TEHTHTOT T &7 a1 6 Hq7 FHag T F TAT 67T ST
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-

62



64

52 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste”” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate'’ means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38.

39.

40.

41.

42.
43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"'sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development
2) Ministry of Rural Development
3) Ministry of Chemicals and Fertilizers
4) Ministry of Agriculture
5) Central Pollution Control Board
6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation
8) Rural Development Departments from two State Governments by rotation
9) Three Urban Local bodies by rotation
10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and

(b) provide appropriate subsidy or incentives for such waste to energy plants.

11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

®) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

®) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

“4) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. l[identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated waste and its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. [Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31*day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
e Desirable limit (mg/l except for pH)
ey @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(©)

In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum
Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum
Total Potassium (as K,0), percent by 04 -

weight, minimum

Colour

Dark brown to black

Odour

Absence of foul Odor

Particle size

Minimum 90% material should pass
through 4.0 mm IS sieve

Minimum 90% material should pass
through 4.0 mm IS sieve

than

Conductivity (as dsm-1), not more

4.0

8.2

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (©)) 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 Eli;);l(qrellnglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 0.2
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the

quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste

treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ (2 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

equivalence values to arrive at total

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|

equivalence.

Cd + Th + their compounds 0.05 mg/Nm’® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr+Co+ Cu| 0.5mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(63) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of.......

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment

disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(ii)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate

(iv)Measures to be taken for prevention and control of environmental
pollution

(v)Measures to be taken for safety of workers working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)

Disposal of solid waste

Number of sites identified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation

Methodology and operational details of landfilling

Measures taken to check environmental pollution

Any other information.

Date:

Place:

Signature:

Designation

84



86

74 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

P . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping 7
. . %
Mechanical sweeping 7
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart/ tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m® bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

INo. Trips made

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

Frequency of transportation of waste

IFrequency (%) of waste transported
Daily

IAlternate day

Twice a week

Once a week

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily %o
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Waste to Energy technology

such as incineration, gasification, pyrolysis or any other
technology ( give detail)

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan /Attach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15 Mention briefly, the difficulties being experienced by the local

body in complying with provisions of these rules
16 Mention briefly, if any innovative idea is implemented to tackle a

problem related to solid waste, which could be replicated by other

local bodies.

Signature of Operator

Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd

92



94

82 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source p
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device %
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
(%
(%) of Manual Lifting of solid waste o
(%

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader

207
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Frequency of transportation of waste Frequency (%) of waste transported
Daily

IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
\Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

'Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty

Qty.
Qty.

. raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes/No
'Whether Lighting facility is available on site Yes / No

209
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  [|Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  |[Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No.

Plant Location Status of operation Power generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No.

Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:

Form - VI

[see rule 25]

Accident Reporting
1. Date and time of accident
2. Sequence of events leading to accident
3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:
and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveeiiiieian..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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Re: Fwd: Original Application No. 294/2025 In Re: News Item titled "From paradise to landfill#
Viral video shows famous Himachal Pradesh hill station turned into a garbage dump" appearing
in ‘The Economic Times’ dated 30.05.2025.

Narender Sharma < narendersharma.cpcb@gov.in >
Sat, 26 Jul 2025 9:13:29 AM +0530

To "mshppcb1"<mshppcb1@gmail.com>
Cc "pcbrokullu1"<pcbrokullu1@gmail.com>,"legalcellhppcb"<legalcellhppcb@gmail.com>

Reminder
Sir,

It is requested that the information may be provided, as the matter is listed for hearing on
04/08/2025.

Regards,

Narender

---- On Thu, 24 Jul 2025 18:46:13 +0530 Narender Sharma <narendersharma.cpcb@gov.in>
wrote ---

Sir,

This is a gentle reminder for providing the information on priority please, as the matter is listed for
04/08/2025.

Regards,

Narender

============ Forwarded message ============

From: Narender Sharma <narendersharma.cpcb@gov.in>

To: "mshppcbl1"<mshppcbl@gmail.com>

Cc: "pcbrokullul"<pcbrokullul @gmail.com>

Date: Tue, 22 Jul 2025 09:00:05 +0530

Subject: Fwd: Original Application No. 294/2025 In Re: News Item titled "From paradise to landfill?
Viral video shows famous Himachal Pradesh hill station turned into a garbage dump" appearing in ‘The
Economic Times’ dated 30.05.2025.

============ Forwarded message ============

] ForWarded message ]
From: Narender Sharma <narendersharma.cpcb@gov.in>
To: "mshppcb"<mshppcb@gmail.com> 103
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"pcbrokullul"<pcbrokullul @gmail.com>, "Na[% Sharma"<rdchandigarh.cpcb@gov.in>
2 e: Tue, 22 Jul 2025 06:40:29 +0530
Subject: Original Application No. 294/2025 In Re: News Item titled "From paradise to landfill? Viral
video shows famous Himachal Pradesh hill station turned into a garbage dump" appearing in ‘The
Economic Times’ dated 30.05.2025.
============ Forwarded message ============

Sir,

This has reference to the original application No. 294/2025is registered suo-motu based on the news
item titled "From paradise to landfill? Viral video shows famous Himachal Pradesh hill station turned
into a garbage dump" in ‘The Economic Times’ dated 30.05.2025.

In this matter, it has been reported that there is a growing problem of garbage pollution in Kasol, a
popular hill station in Himachal Pradesh. It has been alleged in the article that viral videos circulating
on social media platforms depict disturbing scenes of large mounds of garbage littering its forested
areas, transforming parts of this Himalayan paradise into a dumping ground. Further, the article
alleges that the clips on social media show alarming visuals: plastic bags, empty bottles, food
wrappers, and other non-biodegradable waste scattered across lush green patches. According to the
news item, citizens have questioned the apparent failure of local authorities to enforce basic waste
management protocols. It also questions the relevance of paying a ‘green tax’ before entering into
Himachal Pradesh and whether the money is actually put to the intended use.

Hon'ble NGT vide order dated 05.06.2025 (Copy attached) impleaded both HPPCB and CPCB in this
matter, as respondents. The matter is listed on 04.08.2025 for further consideration before Hon'ble
NGT PB.

It is requested that details of the matter along with copy of the Action Taken Report may
please be provided on priority to CPCB at rdchandigarh.cpcb@nic.in and
narendersharma.cpcb@gov.in.

Kindly also guide if it is safe to visit this place at this moment by a team of CPCB RD
Chandigarh to see the present status, in view of recent land slides and heavy rains in HP.

Being NGT matter, a prompt response will be highly appreciated.
Regards,

Narender
CPCB RD, Chd.
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H.P. STATE POLLUTION CONTROL BOARD
Regional Office: HIMUDA Shopping Complex, Hall No-5, Beasa Moar Kullu,
Tehsil & Distt-Kullu-175101(HP), Phone: 01902-223149
Website: http://hppcb.nic.in  E-mail: pcbrokullul@gmail.com

HPSPCB

No-PCB /RO Kullu (2858)/0A No. 204/2025--261S Dated: {I*?—;-Z%Zf

To

S

¥ The Member Secretary,
H.P. State Pollution Control Board,
Shimla-09 (H.P.)

Subject: OA No. 294/2025, titled News item “From paradise to landfill? Viral Video
shows famous Himachal Pradesh hill station turned into a garbage dump”
appearing in ‘The Economic Times’ dated 30.05.2025.

Sir,
This is in reference to the letter received from Head Office vide no. PCB/OA No.
294/2025-3855 dated 18.06.2025 on the subject cited above.

In this regard, please find enclosed herewith the Inspection-cum- Action Taken

Report in Annexure-A. This is submitted for kind information and necessary action, please.

Encl: As above.

Yours faithfully,

Er. Sunil g(na,

Assistant Environment Engineer,
H.P.S.P.C.B., Kullu

i
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Inspection-cum-Action Taken Report

It 1s submitted that the Regional Office, HPSPCB,
Kullu had already inspected the alleged spot of
dumped waste at Kasol which is indicated in the

news items and social media platforms on dated
24.05.2025, 02.06.2025 & 18.06.2025 and following

observations were made during inspection:

Sr. Date of Observations

No. | inspection

1. [24.052025] It has been observed that solid

waste was found littered/dumped

along the river Parvati and forest
area at various locations which
indicates that that there was no
100% collection of the solid
waste. In addition to this huge
dumping of mixed solid waste
has been carried out by the
contractor of SADA, Manikaran
(Special  Area  Development
Authority) in the forest area
along the road leading to the
Village Grahan which is causing
foul smell in the vicinity and
may deteriorate the water quality

of Grahan Nallah.
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02.06.2025

Development Authority,
Manikaran were found lifting the
dumped Solid Waste from the

spot located along the road

leading to village Garahan and 3
Nos of tippers were standing

near the spot to lift the material.

2.The mixed solid waste was

found dumped at the proposed
Material Recovery  Facility,
Kasol and it was also observed
that some dumped waste at
proposed Material Recovery
Facility was found covered with

sand.

18.06.2025

1. The Special Area Development
Authority,  Manikaran has not
completely lifted the waste from
the alleged spot and traces of
inert waste found lying at site
and some recyclable waste was

found at site packed in garbage

.The workers of Special Area

bags.

2. The waste was found dumped at
the proposed Material Recovery
Facility, Kasol and garbage bags

219
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1| filled with solid waste was lying
at site.

3.The construction work of
Material  Recovery  Facility,
Kasol was found started and
foundation pits for column has

been excavated at proposed MRF

(Material Recovery Facility) site.

In view of the above violations observed, this
office has already issued directions to the Member
Secretary, Special Area Development Authority,
Manikaran-cum-Town & Country Planner, TCP,
Kullu through Show Cause Notice, proceedings &
letter for compliances from time to time to:

|. Submit the report w.r.t. quantum of waste with
end disposal proof i.e. receipt of lifted solid
waste processed at Cement Plant and also
submit detailed action plan to process the waste
dumped at the proposed Material Recover
Facility, Kasol within 7 days positively.

2. Submit the reply of the Show Cause Notice
already issued by the Regional Officer,
HPSPCB, RO, Kullu vide letter no. 378-84
dated 28.05.2025 in view of the inspection
already conducted by the JEE of this office on
dateq 24.05.2025 within 07 days positively. H’
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3. Ensure that no Solid Waste shall be littered/
dumped in any water body & forest area.

4. Ensure collection, transportation and disposal of
daily incoming waste of Special Area

Development Authority, Manikaran area in

scientific manner,

. The Range Officer, Kasol, Forest Department
shall ensure that there will be no littering/
dumping of waste in forest area and take strict

action against violators as per the Forest

Conservation Act, 1980.

The Block Development Officer, Bhuntar shall
submit the action plan w.r.t construction and

operation of Material Recovery  Facility

proposed at Kasol within 7 days positively.
(The copy of the Show Cause Notice, Proceedings

& Letter issued by the Regional Office, Kully are

enclosed as Annexure-1 collectively).

Thereafter, the reply has been received only

from the Member Secretary, Special  Area

Development Authority, Manikaran-cum-Town &

Country Planner, TCP, Kully vide letter no. 114

dated 16.06.2025 received on dated 21.06.2025.

(Copy of the reply is enclosed as Annexure-2)

stating as below:

1. Earlier the site in reference was allocated on

temporary basis to the contractor (M/s Lakshay

221
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Total Solutions) for collection and segregation
of garbage on verbally basis by Forest
Department with the consent of concerned
Gram Panchayat, Kasol.

After the receiving of the complaints against the
contractor for non- disposal of garbage waste,
show causes notices dated 22.05.2025,
23.05.2025 and 27 05. 2025 were issued to the
contractor for non-segregation of garbage, non-
compliance for lifting of garbage from Old
Kasol Bridge to MRF site (SWM Plant) and to
segregate the legacy waste and removal of the
same and clearing the site. Further the penalties
as per the conditions of the tender documents
are being imposed for non-satisfactory
performance on contractor.

Accordingly the garbage was segregated and
thereafter the segregated waste (RFD) has been
transported to cement factory at Bagha. Teh.
Arki Distt Solan HP

The plastic item waste segregated from the
legacy waste has been sent to the scarp vendors
by the contractor Thereafter the remaining
legacy waste has been shifted to the proposed
Solid Waste Management Plant, Kasol.

The in -principle approval for diversion of

forest land measuring area 0.1982 hac in favour

b~
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of Block Development Officer, Kullu has been g
conveyed by the Deputy Inspector General of
Forest (C) Ministry of Environment. Forest and
Climate Change New Delhi vide letter dated
22/11/2024  for proposed Solid Waste
Management Site, Kasol.

6. The temporary site has been now cleared and no
waste has been kept is open space and the
legacy waste transported to the proposed Solid
Waste Management Plant, Kasol.

7. The SADA Manikaran has already released Rs.
30.00 Lac in favour of Block Development
Officer, Bhunter for construction of proposed
Solid Waste Management Plant. Kasol vide
letter No SADA-T-4/2025 18-21 dated
01.05.2025.

8. Now the SADA, Manikaran has already
stopped the Garbage collection work till the
proposed Solid Waste Management Plant,
Kasol is fully established.

9. Further necessary steps for removal of legacy
waste are being taken with the co-ordination of
other departments and concerned Gram
Panchayats.

In view of the above, the latest inspection of
the alleged spot was conducted by Regional Office,
HPSPCB, Kullu on dated 01.07.2025 & during the

W
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T course of inspection tollowing observation  Were
made:

1. The SADA, Manikaran has
from the alleged spot

not completely

lifted the dumped waste

aste found lying at site and

as found at site packed

and traces of inert W
some recyclable waste W

in garbage bags.

2. The wasle dumped at the proposed Material

Recovery Facility. Kasol has not been

processed till date.

The construction work of Material Recovery

‘sd

Facility. Kasol was found at starting stage only

and toundation pits for column has been
excavated at proposed MRF (Material Recovery
Facility) site (Photographs are enclosed as

Annexure-3).

Action Taken by the State Board:
The Regional Oftice, HPSPCB, Kullu is

regularly inspecting the Kasol area w.r.t. solid waste
management and issued various directions in form of
notices to the Gram Panchayat, Kasol & Special Area
Development Authority, Manikaran for the violations
of the Solid Waste Management Rules, 2016 and also
endorsed the copies to the concerned stakeholders 1.¢.
Project  Officer,  District Rural Development

Authority (DRDA). Kullu & Block Development
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Officer, Bhuntar (o implement the Solid Waste
Management Rules, 2016 & the guidelines of
Sawachh Bharat Mission in the aforesaid Gram
Panchayat and & to Divisional Forest Officer, Parvati
at Shamshi w.r.t. dumping of solid waste in forest
area in Kasol from time to time. Further, it is
submitted that the State Board has already imposed
an Environmental Compensation amounting Rs. 01
Lakh to both i.e. Gram Panchayat, Kasol & Special
Area  Development Authority, Manikaran for
dumping of Solid Waste & the violations of the Solid
Waste Management Rules, 2016. (Copy of the
Environmental Compensation letters are enclosed
as Annexure-4 collectively). In addition to this, it is
submitted that the Regional Office, HPSPCB, Kullu
has also recommended the Environmental
Compensation amounting Rs. 1,90,000/- (Rupees
One Lakh Ninety Thousand only) to Special Area
Development  Authority  through its Member
Secretary in view of the Head Office order vide
Endst. No. HPSPCB/Consent/84" Board Meeting
2024-14682-14719 dated 07.12.2024 for not
complying with the directions already issued by the
State Board and continuously violating the Solid
Waste Management Rules, 2016 (Copy of the Iette\l:/

is enclosed as Annexure-5).
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This is submitted for kind information and

necessary action please. L
Er. Suni%gna,

AEE, HPSPCB, Kullu
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P ; h
> HPSTATE POLLUTION CONTROL BOARD
t Revional Office: HMTUDA Shopping Complex, Hall No-5, 13asa Moar Kullu,
s Fehsil & Diste-Kullu-175101(11%), Phone: 01902-222 149
N Website: http://hppebanicin - E-mail: pebrokulls 14 email.com
No- PCB/RO Kuliu/ LA DMSWMVOI-IK allw/2025 2.9 2- 2\ Dated: W2e€ ) 3 S
1o h
The Town & Country Planner -cum- Member Secretary,
Special Arca Development Authority, Manikaran,
Distt. Kullu (H.P.)
Sub: - Show Cause Notice under the Water (Prevention and Control of Pollution) Act, 1974

for non- compliance of the Solid Waste Management Rules, 2016, Plastic Waste
Management Rules, 2016 and Environment (Protection) Act, 1986.

Whereas, inspection of Kasol & Manikaran area was conducted by the JEE of this office on
dated 24.05.2025 w.r.t. check the status of solid waste management in SADA area and in view of the
directions issued in the Hon’ble High Court order in CWPIL No. 269/2017. During the course of
inspection, it has been observed that solid waste was found littered/dumped along the river Parvatii and
forest area at various locations which indicate that there is no 100% collection of the solid waste. In
addition to this huge dumping of mixed solid waste has been carried out by the contractor of SADA in
the forest area along the road leading to the Village Grahan which cause foul smell in the vicinity and
may deteriorate the water quality of Grahan Nallah. (Photographs are enclosed as Annnexure-1). The
aforesaid act is the gross violation in the Water (Prevention & Control of Pollution) Act, 1974 & Solid
Waste Management Rules, 2016, Plastic Waste Management Rules, 2016 & Environment (Protection)
Act, 1986.

‘ Whereas, as per the Rule-3(w) of Plastic Waste Management Rules, 2016 that “local body”
means urban local body with different nomenclature such as municipal corporation, municipality,
nagar palika, nagar nigam, nagar panchayat, municipal council including notified area committee
(NAC) and not limited to or any other local body constituted under the relevant statutes such as gram
panchayat, where the management of plastic waste is entrusted to such agency.

Whereas, as per the Rule-6(1) of Plastic Waste Management Ruels, 2016 that Every local
body shall be responsible for development and setting up of infrastructure for segregation, collection,
storage, transportation, processing and disposal of the plastic waste either on its own or by engaging
agencies or producers. :

‘ (2) The local body shall be responsible for setting up, operationalization and co-ordination
of the waste management system and for performing the associated functions, namely: -

(a) Ensuring segregation, collection, storage, transportation, processing and disposal of

plastic waste.

(b) ensuring that no damage is caused to the environment during this process.

(¢) Ensuring channelization of recyclable plastic waste fraction to recyclers.

(d) Ensuring processing and disposal on non-recyclable fraction of plastic waste in

accordance with the guidelines issued by the Central Pollution Control Board.

(e) Creating awareness among all stakeholders about their responsibilities.

() Engaging civil societies or groups working with waste pickers.

(8) Ensuring that open burning of plastic waste does not take place.

Whereas, as per the Rule-20 of Solid Waste Management Rules, 2016 the duties and
responsibilities of the local authorities shall be the same as mentioned in Rule-15 with the additional
clauses as under;

(¢c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets
and give strict direction (o the tourists not to dispose any waste such as paper, water botiles, liquor o |
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an instead drect o deposit sach oeaste in e firer b thot slidl e plecedd by the lescetd By oo!!

TOUPIST elestinations,

() Local body shatl atrane to convey the provisions of solic waste uranagement e the
bye<laws to Sl tomrists visiting the hitly areov ai the entry pointe i the o ay well as throuely ihe
hotels, guest houxes or ke whore they st am oy putiine suiios le hoardmges al tonrist sttt

(¢) Local body may levy solid vaste manavement charee from the tourist al the entry point
to make the solid waste management services sustainable

Whereas, this office has already endorsed copy of notices issued to Gram Panchayl kisol &
Manikaran o implement the Solid Waste Management Rules, 2016 & Swachh Bharat Mission
guidelines in aloresaid Gram Panchayats, but despite of this no compliance has been made and
submitted by you till date.

Whereas, above mentioned ficts tmtamount to the provisions of above mentioned Act
constituting with cognizable oftence punishable under:

% Scetion 41, 43 and 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting
fines not be less than ten thousand rupees, but which may extend (o fifteen lakh rupees and
where such contravention continues, he shall be liable to pay an additional penalty ol ten
thousand rupees every day during which such contravention continues'.

% Section 49 of the Water (Prevention and Control of Pollution) Act, 1974 empowers the State
Board to file criminal complaint against the violators in the Court of Judicial Magistrate (1"
Class) for non-compliance of provisions ol these acts,

% Environment Compensation as per Hon'ble NGT order on dated 29.07.2013 in O.A. No. 256 of
2013 titled Abhishek Rai V/s State of HP. & Ors & in OA No. 606/2018.

< Scction |5 of the Environment (Protection) Act, 1986 attracting fines not is less than ten
thousand rupees, but which may extend to fifteen lakh rupees and where such contravention
continues, he shall be liable to pay an additional penalty ol ten thousand rupeces every day
during which such contravention continues™.

In view of all above, it is required Lo take action in compliance to above mentioned Rules
and Acts and you are hereby directed to show cause as to why the action proposed above shall not
be initiated against you and submit the compliance report within 15 days on the following;

I. Clear the aforesaid solid waste dumping hotspots at Grahan village road and disposed off all
waste in a scientific manner through authorized facility.

Ensure 100% source segregation as well as 100 % collection of solid waste to make the area

littering/dumping free and process all the waste on daily basis in scientific manner.

3. Ensure compliance of the Rule-6 of Plastic Waste Management Rules, 2016 & Rule-20 of
Solid Waste Management Rules, 2016. -

4. Ensure that there will be no solid waste burning in your area of jurisdiction.

In case of non-compliance the State Board is bound to initiate the action under Water Act,
1974, Environment (Protection) Act, 1986 and w.r.t. to the directions issued by the
Hon’ble NGT in order in O.A. No. 606 of 2018, O.A. No. 256 of 2013 and OA. No.
593/2017, against you at your risk and cost.

[

(Er. Sun¥ Sharma)
Regional Officer, HPSPCB, Kully
Ole OP
Copy to:

I. The Member Secretary, HPSPCB, Shimla-09 for information and necessary action please.

2. The Deputy Commissioner, Kullu for information and necessary action please.

3. The Divisional Forest Officer, Parvati at Vill. Shamshi, Tehsil Bhuntar, Distt. Kullu (H.P.) for
information and with a request to take strict action against the violator for dumping of solid
waste in forest area please.

4. The Block Development Officer, Bhuntar Distt. Kullu (H.P.) for information and with a request
to implement the swachh bharat mission guidelines in the aforesaid Gram Panchayats and also
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suhnm the action plan w.rt constiuction and operation of tterial Recovery lwilit, proposd
o I Kol within 15 days 1o this oflice please.
Fhe Pardhan Gram Panclovat, Easol, D Kallu (1) for information and with dicections to-
ensure the 100% colleetion ol solid waste oo make acea vt ving free and clear the 1f(rrt,bcud
hotspot along with LADA fmmedinely and subnnt the action plan w.rt. soli waste
management feility. :
The Pardhan Gram Panctovat Manikaa, Distt, Kallu (1P for inicanation and it
directions 1o ensure the 100% collection solid waste to make arca littering free and (.lczu' the
littering/dumping hotspots of the area immediately and submit the action plan w.rt. solid waste
management facility. ( !
l

W
(v, Sunil S'hurma)

Regional Officer, HPSPCH . Kullu,
O’(, %
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[ o stn a5 of the snot i SpECLnmhei on D62 NS I DS P word tid f‘l!ln:,f. e
i )'l: ‘.‘,ﬁ,ij nenr asol in reference L yviden nt vival oo sozial aosd ol e
pittorms!,

i view ol the video wont vilial o1t social mecha and onling ]‘J": s vt duraping of
SCteed wante near Kasol, the IRegronal - Cificer, HPSP Fullu conducied spol |||<|».».Ilull
along with concerned staheholder departiments on 02.00.2025 1 0230 PN The detaits of the

officers‘oflicials & representatives were present in the spot inspection s enclosed s
Annexure-1,
Further, during the course ol inspection following observations were made:
L. The workers of SADA. Manikaran were found lifting the dumped Solid Waste from
the spol located along the road leading (o village Garahan and 3 Nos of tippers were

standing near the spot to lift the material.

-~

2. The mined solid waste was found dumped at the proposced Material Recovery Facility,
Nasoi and it was also observed that some dumped waste at proposed  Material
Recovery Facility was found covered with sand. (The Photographs taken during the
ivint inspection are enclosed as Annevure-1),
urther. the Regionai Officer, HPSPCB, Kullu asked all the representatives of concerned

depariments to submit their response/feedback w.r.t. the aforesaid iolations observed during

inspection. The following responses/fecdbacks were submitted by the otficers ol concerned
departments:

. Sh. Ghanshyam Sharma, Member Sceretary, SADA, Manikaran-cum-Town &
Country Planner, TCP, Kullu informed that the solid waste dumped at this spot is
being lifted and 02 Nos of trucks approx.. 3-4 ton compressed solid waste sent by
them (o the cement plant i.e. M/s Ullratech Cement Plant at Baga and the remaining
waste has been stored by them in open area at proposed/ allotted MRF site. He further
apprised that the some portion of recyclable solid waste was sold out by the contractor
to the local vendors/Kavaris. :

2. Sh. Jog Raj Sharma, Range Officer, Kasol, Forest Department apprised that he

has filed FIR (First Information Report) against the SADA, Manikaran in Police

Station, Manikaran for dumping waste in forest area. He further apprised that he will

also issue D.R. (Damage Report) of SADA, Manikran for damaging the forest area

soon, : V
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within 7 dayvs and dispose the same It aoly the authorizad s i
sCientilie i
s Submit the ceport Wt quantum of waste with end disposal proot Lo, revenpt
ol litted solid waste processed ai Cement Piat and nlso submit detaited a MAISIE
plan to process the waste dumped at the proposed Material Recover Facility.
Kasol within 7 days positively.
»  Submit the reply of the Show Cause Notice already issued by the undersigned
vide letter no. 378-84 dated 28.05.2025 i view of the inspection already
conducted by the JEE ol this office on dated 24032023 witam 07 dnys
positively.
» [Cnsure that no Solid Waste shall be littered dumped in any water hody & -
forest arca. Ak -
s Ensure collection. transportation and disposal of daily incoming waste of -

SADA Manikaran area in scientific mannet.
Action By: Member Secretary, SADA. Manikaran-cum- Town & Country
Planner, TCP, Kuilu.
> The Range Officer, Kasol. Forest Department shall ensure that there will be no
littering/ dumping of waste in forest area and take strict action against violators as per
the Forest Conservation Act, 1980. y
Action By: Range Oflicer, Kasol, Forest Department.

The Block Development Officer. Bhuntar shall submit the action plan w.rt

(5]

construction and operation of Material Recovery Facility proposed at Kasol within 7

days positively.

Action By: Block Development Officer, Bhuntar.

W




121

nall steictly cowmply with the aibresaid

i the 07 davs positivels, |

Lr, Sunil Sharma,
Revional, @ffee

FIPSPEE, RO Kl oy

Fndst, No. PCB/RO Kullw/ o4 /VMEW/VOL-I2025- 95y -5) Dated- 457 63§
Copy Torwarded to the following:

l. The Member Seeretary, HPSPCB. Shimla (H.P.) for intormation pleas..

2. The Deputy Commissioner, Kullu, Distt. Kulla (HLP.) for information and necessai

action please.

2% Lhe Divisional Forest Officer, Parvati at Shamshi, Distt. Kullu for information and
necessary aclion please.

4. The Block Development Officer, Bhuntar, Distt. Kullu (H.P.) for information end
compliances please.

O The Member Secretary, SADA, Manaikaran-cum- Town & Country Planner, TCP.
Kullu (H.P.) for information and compliances please.

0. The Range Officer, Kasol, Forest Department, Distt. Kullu (H.P.) for information and

compliances please.

7. The Secretary Gram Panchayat, Kasol & Manikaran, Distt. Kullu (H.P.) for
information and compliances please.
Case file.

Er. Sunil Sharma,
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HLSTATE POLEY TION CONTROL BOARD

Hegionn! OfMee; 1M ll'llhl i Comples, Hall No-
! J
b, Pina 075000 L P hone: 01902 2284y /,-

Woehaites feetps “hppc e el pehia koo a gl comy
i i LIURSUS A1) H]
JY 4q-2,)
OO IRO Kullu (360130 Yol Kaling 202 L7 < i Dated 2 (5
- J v

)l fown & aunt P o il coum=- Membicy weretary,

special Area Devi |w| ot Authort Manitaran

ACE ol Diste Kt (i 1%

Subs Regarding unscientific. umping of Solid Waste at Kasol,

e
SH

Ihis s conbinbation to Shons € guse Notice & pl‘wumw“il‘?’ issued vide letter no

PO IO) T (1O NS A Vol-ll/Kallh/2025. 378-84 dated 28.05.2025 & Fndst. No

PCBRO Kallu (1641 MSWAZV O Kalw 2025 2154-61 dated 05062025 respectively

st h} this ollice to Ao

I this context, it informed that to cheek the e mphiance ol directions tsucd thzogoeh

the proceeding as mentioned above, the re-inspection of the alleged spot in forest arca along tf

1K

roid leading to Villaze Gralian was conducted on dated 18.06.2025 by the i sied !
dirng the conrae ot the fapection foloscmz obecnations were made:

L. The SADA, Manikaran has not ¢ mipletedy Bied the waste from the alf 2l oateed

faces ol et waste tound Iving gt the site and some reexclable waste was Ioaind i

pached m garbage bags

2. The waste was Tound dumped at the proposed Material Recovery Tacility, koasol and
garbage bags were Billed with solid waste Iying at site,
do The construction work of Material Recovers Facility. Kasol was found started and

foundation pits for column has been excavated at proposed MRFE site (phatagraphs
taken during the sotinspection are enclosed as Annexure-1),

In view of the aforcsaid non-compliances and in case of continuous violations: non-
compliances of the directions issued by the State Board. the Environmental Compensation as

per the Honble NGT orders in O.A. No, 3932017 and others will be caleulated from the date

ol violations obseryed to il the dute ol compliance,

Hence, in view of the ahove, vou are herehy direeted 1o take immcdiate setion o
comply with the directions issuid by the Srate Board and scientifically process the remaining
dumped solid saste and subayi e deiail of quantum of processed: disposed solid waste within
07 days. In case of any turier siclitions an | nyironmental Compensitivn shall be ipose Las

Pt the diveetions jesed Footh Hon'Ble el o crder in LA, NG 606 B ES S C

\ A

W
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Q203 O No! 33020178 MA 1o 7912023 ol O:A. No. 758 0f 2022 agaimsl you al SO

risk and cost, 7

| .‘“//
| Wk

P

| (ko Sunil Sharma)

7 Regional Offieer.

- HPSPC B, Kt
o/

Copy to:

| L The Member Secretary. HPSPCB. Shimla for kind information and necessary action. please.

2. The Deputy Commissioner.

Kullu for Kind information and neeessary action. please.

N

- (Er. Sunif Sharma)
/ Regional Officer.
c

HPSPCB. Kully




\ 124 | Annex \23?5

SPECIAL AREA DEVELOPENMNT AUTHORITY
MANTKARAN
WHO. 5ADA Manikuran-T-4/2025- § ! Dated:- 1412 [
ffrom:-
The Chamrman,
SADA Manikaran-cum- MLA,
Kullu, Hiinachal Pradesh,
To
Regional Officer,
Himachal Pradesh Pollution Control Board,
District, Kullu, Himachal Pradesh.

Subject: Show Cause Notice under the Water (Prevention and Control of
Pollution) Act, 1974 for non-compliance of Solid Waste Management
Rules, 2016, Plastic Waste Management Rules, 2016 and
Environment (Protection) Act, 1986.

Reference:-Your office Letter No. PCB/RO Kullu/(1641)/ MSWM/Vei-

II/Kuliu/2025-378-84 dated 28.05.2025.

Sir,

This is with reference to the letter quoted under reference on above cited
subject in this regard it is submitted that the detail of action taken report of SADA in
tne above said matter i1s as below:

1, Earlier tlie site in reference was allocated on temporary basis to the contractor
(M/s Lakshay Total Solutions) for collection and segregation ol garbage on
verbally basis by Forest Department with the consent of concerned wram
Panchayat, Kasol.

2. After the receiving of the complaints against the contractor for non disposal of
garbage wasle, show causes notices dated 22.05.2025, 23.05.2025 and
27.05.2025 (Copies enclosed) were issued to the contractor for non-segregation
of garbage, non-compliance for lifting of garbage from Old Kasol Bridge to MRF
site (SWM Plant) and to segregate the legacy waste and removal of the same
and clearing the site. Further the penalties as per the conditions of the tender
documents are being imposed for non-satisfactory performance on contractor.

3. Accordingly the garbage was segregated and thereafter the segregated waste
(RFD) has been transported to Cement factory at Bagha, Teh. Arki, Distt Solan
H.P.

4. The plastic item waste segregated from the legacy waste has been sent to the
scarp vendors by the contractor. Thereafter the remaining legacy waste has

Xoy*\ been shifted to the proposed Solid Waste Management Plant, Kasol.
N 5. The in principle approval for diversion of forest land measuring area
0.1982 hac. in favor of Block Development, officer Kullu has been
conveyed by the Deputy Inspector General of Forest (C), Ministry of
Environment, Forest and Climate Change, New Delhi vide letter dated

<9 \}j‘k AN \(e,
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P86 ’
22/ 1172024 for proposed Solid Wasle Management Site, Kasol, (Cop
enclosed).
6. The lem}))orar.\’ site has been now cleared and no waste has been ke]_Dl' 1578
Space and the legacy waste transported to the proposed Solid Waste
Manageme ! Plant, Kasol.
7. The SADA Manikaran has already released Rs. 30.00 Lac in favor of Block
Development, Officer, Bhunter for construction of proposed Solid Waste
Management Plant, Kasol vide letter No. SADA-T-4/2025-18-21 dated
U1.05.20025,
8. Now the SADA has alreacdly stopped the Garbage collection work till the
proposed Solid Waste Management Plant, Kasol is fully established.
9. Further necessary steps for removal of legacy waste are being taken with the
co-ordination of other departments and concerned Gram Panchayats.

This is for your information and further necessary action, please.

Yours Faithfully,

Member Secretary SADA Manikaran
-cum- Town and Country Planner,
Divisional Town Planring Office,
Kullu, Himachal Pradesh.

Encls: As Above
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SADA Manl atun,
Cum- M| A Kully

0
[ he | ahshay 1o Solulion
“§|h\|\ NU l("\. | L|E|vl||
Apro Nall Kol Iarvang
Subject: - Show (

use Notice tor nop seerigation of aarbape,

Fhis notice iy being issued 1o YOTOE notcomply ing (he ferms and condition
waork aw;

N (Of I:_'Hg'l ol
wel as under

Ihe parbaee § seollected g i

¢ garbage should Iy collected | transported on rerregated mode in two differen
compartments o ovehiele  for contnin o i ’
partments  per vehiel Fon conbinining (|HH-I|L':_:I.|(|:I|)|1‘) anddry (non-
biodegradable) separately,

Further during inspection by the under sisned i i found that miye

ddrey and wet erabog
Iving at the site,

Phese lapses are serious and have resnlied in Ny consequences, such as health hazards,
environment hazards. Such non-compliance is violation of the contractual obligations agreed upon by
your firm. Therefore, as per the condition o Hand 15 of letter of award i .o

14, SADA Authority veserves the Fght o satisty itself about the quality of the services provided
by the contractor, ln the event the contractor does not achieve the level of satisfactory
performance, the contractor is liable 1o be penalized by deduction in his

Payment between
3% 1o 50% depending upon the leve

L and durvation of the continue

d dissatisfaction, The
decision of the SADA will be final in this re

gard,

15, In case of non-removal of garbage from the above said area penalty @ Rs. S000/- shall be

imposed as Environmental Compensation Fees,
You are diescted to respond 1o this notice within the ? days. Failure will result in the

assumption that you have no valid explanation to offer and we will proceed with the necessary actions

without further reference to you. We hope ta receive your prompt and satisfactory response 1o this notice.

AL
Member Secretary,
"I SADA Manikaran—cum-
Town & (‘ountr})’lunner,
. Divisional Town Planning Office,
Kullu Distt. Kullu (H.P.).
s
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SADA (Manikaran) T-4 12025 = Dated - 22/ 9 S/lOZS'

Form
The Charrman,
SADA Manikaran,
Cum- MLA Kully.

V)
The Lakshay Total Solution,
Shop No. 163, 1" floor.
Agro Mall Rohtak Haryana.
Subject: - Show Cuause Notice for Non-Compliance for lilting of garbage from OId

Kasol Bridge to MRF Site.

This notice is being issued 10 you for not complying the direction issued regarding
lifting of garbage from Old Kasol Bridge 1o MRF Site. [n addition to these following
discrepancies has also been noticed:-

I. Non collection of garbage in the area jurisdiction of SADA Manikaran,
2. Representations / complaints received from local habitants of Gram Panchayat Kasol
and Manikaran,

These lapses are serious and have resulted in many consequences, such as health
hazards, environment hazards, Such non-compliance is in violation of the contractual obligations
agreed upon by your firm.

: In light of the above, You are hereby directed to show Cause within 7 days

from the date of receipt of this notice as to why appropriate action should not be taken

“against your firm.

Failure to respond (o this notice within the stipulated time frame will result in the
assumption that you have no valid explanation to offer and we wijll proceed with the necessary

actions without further reference to you. We hope (o receive your prompt and satisfactory

response to this notice.

—VIem
( SADA Manikaram~cum-
1 Town & Coun anner,
Divisional Town Planning Office,
Kullu Distt. @iu (H.P.).




128 239

SPECIAL ARFEA DEVELOPMENT AUTHORITY MANIKARAN
HIMACHAL PRADESH

h o
- i
No. SADA -Manikaran/ T-4 12025~ 4 -3 o Dated - 27 ,1'0611015
Form
e Chairman,
SA DA Mantkaran.
Cum- MLA Kullu.
-
[he Lakshay Total Solution.
Shop No. 163, 1" tloor,
Agro Mall Rohtak Haryana.
Subject: - Regarding collection and dumping of garbage in Special Area Manikaran.

With reference to subject cited above the under signed is directed to the say that
until the SWM Plant at Kasol is not be made fully operational, the collection and dumping of
garbage from Special Area Manikaran shall kept on abeyance ull further order. You are further

directed to segregate the legacy waste at Kasol.

; F\I ;\Q;;cM

“—-Member Secretary,
 »1SADA Manikar: N—Cum-
(____|Town & CounteyPlanner,
ivisional Town Planning Office,
Kullu Distt. Kullu (H.P.).

_Copy to:-
1. The Deputy Commissioner Kullu for information, please.
2. The Superintendant of Police, Kullu for information, please.
3. All SADA Members for information please.

/Z[ SADA Manikar

o/, Town & Count anner,
Divisional Town Planning Office,
Kullu Distt. Kullu (H.P.).
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SPECIAL AREA DEVELOPMENT AUTHORITY MANIKARAN
HMACHAL PRADESH

V0. SADA (Manikaran) T-4 /2023 — -9 Dated = 2= /05 [rAKIS4EEE

o
I'he Chanrman,
SADA Nanikaran
Cuni- MLA Kully,

Lo
The Lakshay Total Solution,
Shop No. 163. 1" floor,
Agro Mall Rohtak Haryana.
Subjeet: - Regarding segregation and lifting of garbage.

With reference to above cited subject. the work of cleaning, sweeping, collection,
segregation, lifting, transportation and dumping of solid waste/garbage by deploying all the
required manpower and machinery, including vehicles, on door to door and daily basis in Special
Arca Manikaran, has been awarded to your firm. Whereas, it is found that mixed dry and wet
garbage lying at the site. Kasol. These lapses are serious and have resulied in many
consequences, such as health hazards. environment hazards. Since Special Area Manikaran has
no proper disposal system for garbage. Therelore. it has been decided by the SADA Manikaran
to send the dry garbage to Ultratech Cement Plant, Bagha, Distict - Solan. Your are ther:tore,
directed to segregated the dry waste at site, so that same can be shified to the Ultratech Cement

Plarit, Bagha, Distitt — Solan at the earliest.

/"a’{/SADA Maftikaran-cum-
Town & Country Planner,
ivisional Town Planning Office,
| Kullu DisteKullu (H.PY).
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Hred Reen, fgem

(Email:-forestsecy-hp@nic.in)

fga:- Diversion of 0.1982 ha. of forest land in favour of Block Development Officer Kullu,
Distt. Kully, for the construction of Solid Waste Management Plant at Kasol, within
the jurisdiction of Parvati Forest Division, Distt. Kullu, Himachal Pradesh.

g (i) State Government proposal no. FP/HP/others/153006/2022 dated 26.10.2024
(i1). MoM of 70th REC of RO chandigarah held on 05.09.2024
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State Govt shall provide the NoC form standing committee of National Board of
wild life (SC-NBWL), if required.

State Govt. shall provide the detailed mitigation measures plan in, as per Solid
Waste Management Rules, duly authenticated by compentent authority.

State Govt. shall develop/maintain the Green belt around the project site.
State Govt shall provide the Consent to Establish (CTE) from HPSPCB.
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HP State Pollution Control Board // o
HIM Parivesh Bhawan, Phase-111, Below BHCS, New ! g——
Shimla-09
Phono No. 0177-2673766, 2673020 FAX-0177-2673018

215 -4

PSP

pa
No. HPSPCB/MSW/ GP, Kasol (Kullu) /2024 - Dated: ¢ 7 ©¢

220\

To,

The Secretary
Gram Panchayat, Kasol,
Tehsil-Bhuntar, District - Kullu (H.P).

WHEREAS, as per the report dated 11.10.2024 regarding status of solid
waste management is received from Regional Officer, HPSPCB, Kullu it
has been reported routine inspection of the Gram Panchayat, Kasol was
conducted on dated 03.10.2024 and during the course of the inspection,
littering/ dumping of solid waste has been observed on the bank of river
Parvati and Grahan Nallah.

WHEREAS, HPSPCB, has already issued numerous notices to Gram
Panchayat Kasol vide letter dated 11.03.2024, 26.04.2024, 15.06.2024
and 30.12.2024 including recommendations/ directions for ensuring
scientific disposal of solid waste, however no compliance has been observed.

WHEREAS, Regional Officer, HPSPCB, Kullu has informed that
inspection of Gram Panchayal, Kasol area was carried out by the
Regional Office, Kullu on 28.01.2025 & 30.01.2025. During the
inspection, solid waste was lound dumped/littered at various locations
near to water body (river Parvati) 1e. Kasol Entrance, Barshami hus
stop at Manikaran, on the way to Manikaran in MDR-30 near to NHPC
Colony and in Manikaran bus stand area (along the river Parvati), on
the way to Grahan at Naagoud which indicates that the Gram
Panchayat, Kasol 1s not complying with the provisions of the Solid
Waste Rules, 2016 and is not complying with the directions issued by the
State Board. -

WHEREAS, Rule-7 of Plastic Waste Management Rules, 2016 lays down
responsibility of Gram Panchayat as follows:-

"..(1) Every gram panchayut e¢ither on its own or by engaging an agency
shall sel up, operationalize and co-ordinate for waste management in the

rural {area under their control and for performing the associated functions,
namely,-

(a) ensuring segregation, collection, storage, transportation, plastic waste

and channelization of recyclable plastic waste fraction to recyclers having
valid registration; ensuring that no damage is caused to the environment
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during this process; d
‘ ) red Lo,
(aa) ensuring that the provisions of these rules, as amended, are adhere

(b) creating awareness among all stakeholders about their responsibilities;
and

(c) ensuring that open burning of plastic waste does not take place..."

WHEREAS, Hon'ble High Court in CWP No. 2369/2018 vide order dat.{e_(c.li
06.04.2023 has directed all Local bodies not to dispose of garbage/ so 1&
waste illegally along water bodies & ensure proper collection, segregation
disposal but the aforesaid acts of yours also tantamount to violation of said
Court orders.

WHEREAS, Hon'ble NGT vide order dated 29.07.2013 in O.A No. 256 (THC)

of 2013 titled as Abhishek Rai v/s State of H.P. & ors, has directed as
follows:-

"...We also direct all the authorities concerned to keep a strict vigil to
prevent throwing of municipal solid waste, untreated sewage, effluent or
other material/construction material into the river Beas. Whosever is found
to be throwing or dumping any such material, effluent etc. d!rect(g or
indirectly into the river Beas or its tributaries or even at its banks, will have
to pay a sum of Rs 1.00 lakh as compensation for causing pollution on the
basis of the polluter pays principle...."

The above stated facts tantamount to violation similar to as mentioned in

order dated 29.07.2013 in O.A. No. 256 (THC) of 2013 titled as Abhishek
Rai v/s State of H.P. & Ors..."

Whereas, under section 33-A of the Water (Prevention & Control of
Pollution) Act, 1974, the State Pollution Control Board may in exercise of
its powers and performance of its functions under this Act, issue any
directions in writing to any person, officer or authority, and such person,
officer or authority shall be bound to comply with such directions.

Therefore, in exercise of powers conferred under Section 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and on the
basis of the principal laid down by Hon'ble NGT in O.A No. 256
(THC) of 2013 titled as Abhishek Rai Vis State of H.P. & Ors,
Environment Compensation of X 1, 00 000/- (One Lakh only) is
hereby imposed on you for illegal dumping of solid waste near the
water body on the basis of polluter pays principal.

Therefore, you are hereby directed to deposit the aforesaid amount in the
account of Member Secretary, HP State Pollution Control Board, Bank of

Baroda A/c No. 54140100001617 (IFSC Code BARBONEWSIM) under
intimation to this office within a week’s time.

Also, please note that in case the violation persists, further action under
Section 15 of the Environment (protection) Act, 1986 read with Rule-7 of
Plastic Waste Management Rules, 2016 shall be initiated against you.

Signed by

ARG Bsni, 1Fs)
(7 Me kB8 ri$eer8tar40:13
/ HPSPCB, Shimla-9.

Copy to:- o O
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- The Chief Secretary to GoHP for kind information please.
. The Secretary (Rural Development, Panchayati Raj) to GoHP for kind

information.

. The Director, Rural Development & Panchayati Raj Block No 27, SDA

Complex Kasumpti, Shimla-9 Himachal Pradesh (India) kind

information and requested to direct the concerned official to ensure
compliance.

. The Deputy Commissioner, Kullu for kind information please.

. The Pradhan, Gram Panchayat- Kasol, Tehsil-Bhuntar, District -Kullu

(H.P). for information and further necessary action in view of the
direction passed by Hon'ble High Court in CWP 2369 of 2018 titled
Suleman and others vs. Union of India and others a/w connected
matters vide order dated 23.03.2023 wherein it has been directed that
“all the Committee Members including the entire elected bodies
especially President, Vice President shall be responsible for the speedy
and effective implementation of the environmental laws and they shall
be accountable individually as well as jointly"

. The Regional Officer, HPSPCB, Kullu for kind information and

further necessary action please.

(Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla-9

116268341202
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No. HPSPCB/MSW/ SADA, Manikaran (Kullu) /2025 - Dated: 19‘/ ® [/ SN

Environmen ion for violation of provisions under

r (Preventi | of Pollution) Act, 1974 Hon’
NGT r O.A. No. 256 (THC) of 2013 titl ishek Rai v

State of H.P. & Ors. reg

To,
The Member Secretary SADA Manikaran —cum-T&C Planner,
TCP Kullu, District-Kullu (H.P).

WHEREAS, as per the report dated 31.05.2025 regarding status of solid waste
management is received from Regional Officer, HPSPCB, Kullu it has been
reported routine inspection of the Manikaran area was conducted on dated
24.05.2025 and during the course of the inspection, it was observed that solid
waste was found littered/dumped along the river Parvati and forest area at various
locations which indicate that there is no 100% collection of the solid waste. In
addition to this huge dumping of mixed solid waste has been carried out by the
contractor of SADA in the forest area along the road leading to the Village Grahan
which cause foul smell in the vicinity and may deteriorate the water quality of
Grahan Nallah

WHEREAS, under the provisions of Solid Waste Management Rules, 2016 you are
required to manage and treat solid waste in a proper/ scientific manner but it has
been observed that SADA Manikaran has not taken corrective steps for scientific
management, handling and disposal of waste.

Hon'ble National Green Tribunal has passed the following order on 29-07-
2013 in the matter of Abhishek Rai vs. State of HP & Ors.".

........ We also direct all the authorities concemed to keep a strict vigil to prevent
throwing of municipal solid waste, untreated sewage, effiuent of other
materialiconstruction material into river Beas. Who so ever is found 1o be throwi
or dumping any such material, effluent qlc. directly or indirectly into the river Benng
or its tributaries or even at it banks, will have to pay a sym of Rs.1.00 lakh
compensation for causing pollution on the basis of the "Polluter pays principje" as

h , under section 33-A of the Water (Prevention & Gon
%7{61?12 State Pollution Control Board may In exercise of ig trol of Pol

A
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powers and pgur?::,)mﬁgte
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of its functions under this Act, issue any directions in writing 1o any person, o
authority, and such person, officer or authority shall be bound to comply with ng:
directions. ’

Therefore, in exercise of powers conferred under Section 33-A of the Water
(Prevention & Control of Po?lutlon) Act, 1974 and on the basis of the p'r:nqgal laid
down by Hon'ble NGT in 0.A No. 256 (THC) of 2013 titled as Abhis E: ai Vis
State of H.P. & Ors, Environment Compensation of X 1, 00 000/- (One Lakh only)
Is hereby imposed on you for illegal dumping of solid waste near the water body
on the basis of polluter pays principal.

Therefore, you are hereby directed to deposit the aforesaid amount in the account of
Member Secretary, HP State Pollution Control Board, Bank of B.arod‘a Nf: 'No.
54140100001617 (IFSC Code BARBONEWSIM) under intimation to this office within a
week'’s time.

Signed by

Anil Joshi

Rl Rt ps 1 1
(7(/ Member Secretary

.HPSPCB, Shimla-9.
Copy to:-

1. The Deputy Commissioner, Kullu for kind information please.
2. The Regional Officer, HPSPCB, Kullu for information and further necessary

action.
(Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla-9
i s e i .
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HLP.STATE POLLUTION CONTROL BOARD
Regional Office: HHINIE DA Shopping Complex, Tall No-3, Beasa Moar Kulhe.
9 Tehsil & Distt-Kullu-175101(HP), Phone. 01902-223 149 ebsite:
http://hppch.nic.in - E-mail: pcbrolullul@gmail.com

No.PCB/RO Kullu(2838YOA No. 2012025 34 5F Dated:- 63 -0F ~ T3 4=

fo
The NMember Seerctary,
11D, State Pollution Control Board.
Phasc-111. New Shimla-171009 (11.P).

Sub:  Recommendation for imposition of further Environmental Compensation on the
SADA, Manikaran through its Member Secretary-cum-Town & Country
Planner, TCP, Kullu.

Sir.

Ihis is in continuation to Environmental Compensation already imposed by Head

Oflice on the SADA. Manikaran vide letter no. HPSPCB/MSW/SADA.  Manikaran

CRullny 2023-3360-62 dated 12.06.2023 for violations of provisicns under the Water

(Prevection & Control of Pollution) Act. 1974 and Hon'ble NG T order in O\ No. 236 (FHO)

or 07 S aided an Althishek Rai Vis State of TP, & Ors.
i ahis context i s submyitied that the andenstened hes conduciod inspeciion off the
vie soaad leading to Garhan A tHaue vy dated 15062025 and 100 e abseriafitn
1 The SADA NManikaran has vor cotapletely iicd the oo from the alleged

wat s traces of mert waste found Iving bt site and same rees clable vaste was found at site

pachod in garbage bugs.

2y Phe wase was found dumped at the proposed Materal Kecovery Facilin .

Kasol and earbage bags Tilled with solid waste were lying at site, 3
5 I he construction work of Material Recovery Facility. Kasol »vas found started
and iewrddation pits for column has been excavated at proposed MRE (Material Recovers

[acilitn) <ite. In view of above facts the undersigned has issucd o fetter o the Member

the o Pocid and ~Centifically process the
Josit o ntam o processed! dis
enclosed as Amrexiires

Coumnes Hlanie
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Further, the undersigned has conducted the latest inspection of the aforesaid spat on dated
01072025 and foltowing observation were made:

LoThe SADAL Manikaran has not completely fifted the wasie from the alleged spot and
traces ol inert waste found Iying at site and some reevelable wasie was found at site packed L

garbage bags.

2. Fhe waste was tound dumped at the proposed Material Recovery Facility. Kasol and
carbage bags filled with solid waste were lying at site.

3. The construction work of Material Recovery Facility. Kasol was Tound started and
foundation pits for column has been excavated at proposed MRI (Material Recovery Facility )
site. (Photographs are enclosed as Annexure-2).

Hence. nview of above lacts the SADA. Nanikaran has not complied with the directions
alrcady issued by this office and continuously violating the Solid Waste Management Rules,
2016, Hence. as per the Head Office order vide Endst. No. 11PSPC B Consent 84 Board
Mecting 2024-140682-14719 dated 07.12.2024 an Environmental Compensation amounting to
Rs. 120000/~ (Rupees One Lakhs Ninety Thousaad only} for the violation period counted
w.e o 23032025 o 01.07.20235 has been caleulated « Rs. 3000- per day Tor non-consented
SECtor.

Hovce, o oview ol the above facts. itis hereby recommicnded that an Envirenmental
Compe isation os caleulated above e, Rs. 1.90.000/- (Rupees One Lakhs Ninety Thonsand
anty ) mon be imposed on SADA. Manikaran through its Member Secretary. SADA.
Manihatia-cam- Town & Country Planner. TCP, Kullu {or continued violations.  Fhis is
sulandticd Lor hind information and necessany action please.

el &S abhose,
Yours laithiully.

(Er. Sunil Sharma)
AEE. HPSPCB. Kullu




